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HOUSE OF THE PEOPLE
Tuesday, 14th April, 1953

The House met at a Quarter Past 
Eight of the Clock.

[M r. Speaker in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

fi-7 Aja,

PAPER LAID ON THE TABLE 

C entral Excise N otification No . 8

The Deputy Minister o f Finance 
(Shri M. C. Shah): I beg to lay on
the Table a copy of the Central Ex
cise Notification No. 8, dated the 21st 
February, 1953, in accordance with 
Section 38 of the Central Excises and  ̂
Salt Act, 1944. [Placed in Library. 
See No. S— 30/53.]

ELECTION TO COMMITTEE

N ational Food and A griculture
O rganisation L iaison Comm ittee.

Mr. Speaker: I have to inform the
House that the following Members 
have been elected to serve on the 
National Food and Agriculture Or
ganisation Liaison Committee:

(1) Shri K. Janardhan' Reddy,
(2) Prof. Ram Saran,
(3) Shri Tekur Subrahmanyam, 

and
(4) Shri Choithram Partabrai Gid- 

wani.

^Introduced with the recommenda
tion of the President.
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SEA CUSTOMS (AMENDMENT) 
BILL

The Minister o f Finance (Shri C. D. 
Deshmnkh): I beg to move for leave 
to introduce a Bill further to amend 
the Sep Customs Act, 1878.

Mr. Speaker: The question is:
“ That leave be granted to intro

duce a Bill further to amend the 
S^a Customs Act, 1878.”

The motion was adopted.
Shri C. D. Deshmnkh: I *introduce 

the Bill.

FINANCE BILL
The Minister o f Finance (Shri C. D. 

Deshmnkh): I beg to m ove:**

“ That the Bill to give effect to 
the financial proposals of the 
Central Ck)vernment for the Fin
ancial year 1953-54, be taken into 
consideration.”
In niy speech introducing the Bud

get, I had explained the various pro
visions of the Bill while dealing with 
the Budget proposals. The Bill does 
not make any substantial change in 
the existing position, but, with your 
permission. Sir, I shall briefly explain 
the various provisions so as to at
tempt to assist the House in dealing 
with this measure.

I shall first deal with the provisions 
relating to income-tax. We are not 
making any change in the existing 
rates of taxation, but, in the case of 
personal income-tax, as the House is 
already aware, the exemption limit 
IS being raised in the case of indivi
duals from Rs. 3,600 to Rs. 4.200 and 
in the ceise of Hindu undivided fami
lies from Rs. 7,200 to Rs. 8,400.
[M r, Deputy-Speaker in the Chair]

I hope that the House will welcome 
this concession which, while giving

**M ov^  With the recommendation 
of the President
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some relief to the Income-tax depart
ment. also benefits assessees, a large 
number of them, in the lower income 
brackets. As I mentioned earlier in 
the House, this change will result in 
a reduction of the number of assess
ments by about 70.000 and I hope 
that the time thus saved will be used 
by the department to give attention 
to bigger and more important cases.

The next concession is in respect 
of super-tax payable on dividends 
from wholly subsidiary Indian com
panies. For the last one or two 
years, it has been noticed that 
fo r e i^  companies carrying on busi
ness in India preferred to do so either 
through a branch or a foreign subsi
diary as the income-tax oayable in 
either case was invariably less than 
the aggregate income-tax payable (in
cluding the super-tax payable by the 
foreign parent company on dividends 
received from the Indian subsidiary) 
if the business were carried on
through a wholly Indian subsidiary. 
The pattern of taxation was, there
fore, in a measure a disincentive to 
the formation by them of Indian sub
sidiaries which, in our view, are
more beneficial to the economy of 
the country. They are more subject 
to our control and regulations. Now, 
to remedy this disadvantageous situa
tion, we thought it necessary to re
duce the disparity between the tax 
payable when a foreign company car
ried on business through a branch 
of a foreign subsi(^a^ and when it 
carried on business through a wholly 
owned Indian subsidiary. This ob
ject is partly achieved by reducing 
from one anna to_ six pies in the 
rupee the super-tax rebate admissi
ble to a foreign company on its 
Indian income other than income 
from dividends received from the
wholly subsidiary company. It has 
now been urged that the confining of 
the rebate to one anna to dividends 
of a wholly subsidiary company, will 
deter the foreign company from al
lowing Indian shareholders to hold 
any shares in the subsidiary com
panies. As the participation of 
Indian shareholders is also one of 
the desiderata, it is proposed to re
lax the condition of ‘wholly subsi
diary’ and to allow super-tax rebate 
of one anna on dividends rweived 
from a subsidiary company.^ This 
would enable foreign companies to 
allot or transfer some shares of their 
Indian subsidiary companies to 
Indian shareholders without reducing 
the super-tax rebate admissible to 
the parent company. But the reduc
tion in rebate from one anna to six

pies does not reduce the disparity to 
a sufficient extent. I therefore, in
tend to increase the rebate admissi
ble on dividends received by a foreign 
company from its Indian subsidiary 
from one anna to one and a half 
annas. By doing so, the existing dis
parity will be halved and then per
haps at another stage we can remove 
it completely.

The Bill also makes certain changes 
in the Income-Tax Act which I shall 
now briefly exp;ain. The first is a 
minor one and relates to exemption 
of house' reserved by the owner for 
his own residence but which he is 
unable to occupy on account of his 
occupation or employment elsewhere 
where he owns no house and resides 
in a rented house. If virtually he 
derives no benefit from his own 
house, if is only fair that he should 
not be made to pay any tax on its 
notional income.

The second amendment proposed 
gives relief to authors of literary 
and artistic works who can claim that 
their income from royalties or copy
right fees had spread over a period 
Of two or three years according to 
the time spent by them in producing 
the literary or artistic work.

The third amendment is to Section 
livB o f the Income-Tax Act relating 
to exemption of donations to charit
able institutions. Although the mini
mum has been reduced in the case 
of persons other than companies 
from ten per cent, to five per cent, 
of the total income and also the maxi
mum limit from Rs. two and a half 
lakhs to Rs. one lakh, the range of 
charitable institutions to which dona
tions wo|®d be exempt now under the 
amendment has been very m u ^  in
creased. Under the existing law, 
donations were exempt only if paid 
to institutions approved by the Cen
tral Government and, administrative
ly, in order to reduce or minimise 
loss Of revenue, Government would 
approve only important institutions 
according to a more or less arbitrary 
classification. But now donations 
can be made to any institution, big 
or small, which satisfies the condi
tions laid down in the law itself. 
Therefore, there should be no diffi
culty for donors to find out whether 
an institution satifies the requisite 
conditions. As regards donations 
paid prior to 1st April, 1953, there is 
no doubt lhat they are governed by 
the existing provision, but if neces
sary a formal amendment can be 
made to this effect for removal of 
any doubts.



4159 Finance Bill 14 APRIL 1953 Finance Bill 4160

The fourth change relates to the 
restriction on set-olf o f losses of 
speculative transactions against pro
fits from speculative transactions 
only. This amendment is necessitat
ed by the need to check the practice 
o f what is called “ buying losses” and 
claiming set-off against other in
comes. This practice o f buying los
ses is part of the archaean of the 
stock exchanges and perhaps not 
very clear to the ordinary law-abid
ing la3̂ nan, but it simply means that 
a certain transaction is transferred 
ex  post facto to a person who has 
made a profit and who therefore is 
liable to pay an additional income- 
tax or super-tax. He buys these 
losses from people to whom the sale 
does not matter so much, for a cer
tain consideration. It is true that 
the Income-Tax Officer can look into 
these transactions and in theory can 
even now disallow such losses which, 
as I said, are spurious. But for this 
purpose he must have some circums
tantial evidence to enable him to 
come to this conclusion. Now, the 
accounts maintained by brokers are, 
however, such as to make it possible 
for the buyers of losses to have the 
necessary entries passed in support 
o f their claim. Hence, the problem 
that faces the Incom^Tax Officer 
becomes difficult in practice and we 
hope that by this restriction we can 
at least protect the revenue due on 
incomes other than profits and gains 
o f speculation.

I have had discussion on this ques
tion with the representatives of some 
stock exchanges—really the two im
portant ones, viz., Bombay and Cal
cutta— and the East Indian Cotton 
Association who came to see me the 
other day. They laid stress on one 
particular point. namely, that the 
brokers of recognised stock exchanges 
and forward markets had to enter 
into contracts of the nature of job
bing and arbitrage in the normal 
course of their business and therefore 
such transactions, they suggested, 
should be taken out of the category 
of speculative transactions just ns 
the hedging contracts made by a per
son in the course of his manufactur
ing Or merchanting business have 
been exempted. On consideration, 
this seems to me to be feasible with
out very materially reducing the effi
cacy of the Drovision and I propose 
to move the necessary amendment to 
this effect.

The other points made by the re
presentatives of the stock exchanges 
can be secured by necessary execu
tive instructions. It has always been

the intention that speculative trans
actions in different commodities and 
in different markets would be re
garded as one business and the pro
fit and loss determined by combining 
all these transactions.

With regard to hedging, the depart
ment will not be too particular about 
the quantities and timing, so long as 
It is sitisfied that the transactions do 
constitute genuine hedging.

In the case of private limited com
panies, the genuine speculation losses 
incurred by them which are not set
off against other incomes will be 
taken into account in considering 
whether Section 23-A should be ap
plied or not.

The fifth amendment empowers the 
Central Government to negotiate 
agreements with foreign Govern
ments, if necessary, for relief from 
Or avoidance of double taxation.

The sixth amendment relates tv> 
the exemption of super-tax to divi
dends received by a company from an 
Indian company engaged in specified 
basic industries. The exemption ao- 
plies both in respect of investments 
in new companies or in respect of 
investments in fresh capital raised bv 
public subscriptions by an old com
pany engaged in these basic indu.s- 
tries. In the case o f the new com
panies. it is proposed to extend the 
concession to those formed after the 
31st March. 1952 instead of after the 
23th February, 1953, as the former 
are practically on the same footing 
as neW companies for the reason 
that they are not likely to have com
menced production, and the proposed 
concession will be of assistance to 
them in having their capital subscrib
ed.

Now I turn to the proposals regard
ing customs and central excise duties. 
The additional duties on customs, or 
surcharges, are being retained for an
other year. The revenue collected 
thereby is estimated at about Rs. ten 
crores.

A  number of changes have aho 
been made in the customs duties by 
the First Schedule. As briefly ex
plained in the notes on clauses, new 
duties are imposed on horses costing 
over Rs. 2.000 and orecious ‘ĵ -̂'vnes 
and the like. On the other hand, 
duties are being reduced on milk 
foods for infants and invalids, on 
certain essential medical supplies 
like penicillin in bulk, antibiotics 
and sulpha drugs, scientific and surgi
cal instruments and on prints, en
gravings and pictures etc. Duties on
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a number of items are also ^ n g  in
creased to yield some additional re
venue. With the simultaneous libe
ralisation of the import policy in res
pect of some of these articles, it is 
expected that there will be an addi
tion to the revenue. The principal 
increase under import duties is by 
about two annas per lb. on betel nuts. 
Owing to the progressive and conti
nual fall in prices vis-a-vis  imported 
nuts, indigenous growers of betel 
nuts have pressed for a high import 
duty, so that there will be a reason
able return on their products. The 
result of all these changes is expect
ed to yield an additional Rs. three 
and a half crores.

On the central excise side, the main 
change has been the substitution of 
specific duties for the present sys
tem of ad valorem  assessment of fine 
and superfine cloth. The law pro
vides for ad valorem  assessments. 
On account o f the fall in prices early 
last year,, certain specific duties were 
fixed by notification as an alternative 
to the ad valorem  rates. With the fur
ther fall in prices, howiever, the 
ad valorem rates again continued to 
be the effective rates as they yielded 
a lower revenue. In order to avoid 
administrative inconvjeifnience in fix
ing the real value of fine and super
fine cloth for the purpose of siich 
assessment, I have decided to re
place the present ad valorem  rates 
by the specific duties indicated in 
clause 6, if the House accepts this 
proposal. The surcharges on Cen
tral excise duties are also being con
tinued for another year.

The Bill makes two changes in the 
inland postage rates. Postage on 
book, pattern and sample packets is 
being raised from nine pies for the 
first five tolas and three pies for 
every additional two and a half tolas 
to one anna and six pies respectively. 
The existing rate of six annas for 
every forty tolas for parcels is being 
raised to eight annas. As I explain
ed in mv Budget speech, these in
creases, together with an increase in 
the Registration and Insurance fees 
which has been made with effect 
from the 1st April, 1953 by executive 
order have been necessitated by the 
deficit in the working of the Postal 
Services which this wUl only partly 
cover. The incidence of these m- 
creases is unlikely to fall on the 
poorer sections of the community, 
and I am convinced that in the exist
ing situation there was no alternative 
but to increase these rates for 
strengthening the postal finances.

Mr. Deputy-Speaker: Motion
moved:

“ That the Bill to give effect to 
the financial proposals of the Cen
tral Government for the financial 
year 1953-54, be taken into con
sideration.”
The House is already aware that 

four days, namely, 14th, 15th, 16tb 
and* 18th April. 1953, have been al
lotted for consideration and passing 
of the Finance Bill. 1953. We shall 
now proceed with the first stage o f  
the consideration motion involving 
general discussion.

If the House agrees, the general 
discussion on the consid^ation mo
tion may conclude day after tomor
row, that is, the 16th April, 1953 
(three days are thus allotted for 
general discussion) subject to the 
right of reply by the Finance Minis
ter for which, I believe, he will have 
about an hour.

Shri C. D. Deshmukh: That will
be at the end of the third day.

t o .  Deputy-SlieaJKr: Then we
Will proceed to clause by clause dis
cussion on the last day, that is, the 
18th, at 1-15 P.M. precisely on that 
day discussion on the whole Bill, in
cluding the third reading must be 
over.

I would invite suggestions as *0 
whether we should devote any parti
cular portion for the third reading. 
If not, the clause by clause conside
ration may take place and the third 
reading will be a formal affair. If, 
however, leaders of groups would lik#» 
to say anything, I have no objection 
to allot half an hour to three quarters 
of an hour on the last day for the 
third reading. One hour will be re
served for the leaders of various 
groups from 12 to 1. From 1 for flf- 
teen minutes the hon. the Finance 
Minister may reply.

Thus from 9-15 to 12 o ’clock on the 
18th We shall dispose of the clauses. 
At 12 o clock I will apply the guillo
tine to all the remaining clauses and 
amendments. At 12 the third read- 
mg will start. The hon. the Finance 
Minister wiU replv at 1 o’clock and 
the whole thing will conclude at 1- 15.

As a number of hon. Members are 
desirous of participating in the dis
cussion, I believe fifteen minutes may 
be taken by each speaker If, hov/- 
ever, leaders of groups woiild like to  
have some more time, I have no ob
jection to allot them 20 minutes.
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That will satisfy most of the Mem
bers. There is a provision in the 
rules that time may be allotted...........

Dr. S. P. Mookerjee (Calcutta South
East): It may be a little flexible.

Mr. Deputy-Speaker: Flexibility
does not mean from 20 minutes to 
two hours. I have always been flexi
ble. Shri Mefihnad Saha. Absent.

Dr. S. P. Mookerjee! That is the 
diflticultv of rigidity. Sir.

Mr. Deputy-Speaker: Otherwise I
am afraid of becoming too flexible. 
Let hon. Members now catch my eye. 
Shri Harihar Nath Shastri.

Shri H. N. Shastri (Kanpur DisU.—  
Central): When the Budget was pre
sented last month and a general dis
cussion took place over it, I was ab
sent from the House due to unavoid
able reasons. I would, therefore, Sir, 
crave your indulgence even at this 
late stage to offer my tributes to the 
Finance Minister for the care and 
foresight with which he handled the '  
finances of our country. Some years 
back it seemed as if we were in a 
shaky position, but it is gratifying to 
note that by now complete confidence 
has been restored in the financial 
stability of our country.

The Finance Minister no doubt de
serves appreciation for this improved 
situation. The energies of the nation 
are already set in full motion towards 
the implementation of the Five Year 
Plan and naturally our people are 
looking forward with hope and opti
mism towards the realisation of an 
era of prosperity for them. While 
ofl?ering my tributes to the hon. Minis
ter I shall be failing in my duty if I 
do not point out certain disquieting 
trends that are causing deep concern 
and which if not properly looked into 
and firmly checked are bound to seri
ously impede the progress of the 
Five Year Plan.

Last week while speaking in the 
 ̂House on Labour Demands, I had ex
pressed grave anxiety over deteriora
tion in employment position in pri
vate sectors of the industry. Tod*jy I 
am pained to observe that the posi
tion in many of the public sectors or 
in sectors controlled by the Govern
ment is in no sense very encouraging 
I have just returned after a brief tour 
of the coal-mining areas of Jharia 
In Bihar. Although the coal industry 
is a private enterprise conditions of 
work and industrial relations are re
gulated by the Government of India. 
Now the conditions under which the 
workers in the coal mining industry

are to work and live are extremely 
uofiatisfactory. During the last six 
years there has been no improvement 
in working conditions. Some time 
back .the I.N.T.U.C. having the largest 
membership in the coal industry 
urged on the Government of India to 
set up a Board of Conciliation for 
effecting revision in the service con
ditions. I reliably understand that 
while the Ministry of Labour is in 
favour of appointng such a Board, 
the Production Ministry has resisted 
the propose on the ground that such 
an appointment would result in rise 
in coal prices. No one would be more 
anxious...............

Dr. S. P. Mookerjee: Are these
Cabinet secrets?

Shri H. N. Shastri: Since the hon.
Member himself had been a Minister 
of the Cabinet, he should know it 
better.

No one would be more anxious than 
myself in the desire to check rise in 
prices. But I submit that it is an 
extremely short-sighted policy to per
mit on the one hand constant increase 
in managerial and other expenses 
and on the other hand to subject labour 
to a state of semi-starvation and sub
human conditions of work in the name 
of economy.

Now I would_ like to say a few 
words about some of the industrial 
concerns that are directly under the 
control of the CJovernment of India. 
We have been hearing a good deal 
about our river valley projects. They 
have aroused considerable interest not

* only in this country but also abroad. 
But it is a pity that there is no 
machinery existing to look after the 
interests of thousands of workers who 
art employed in these projects. When 
their grievances are brought to the 
notice of the Government, their com
plaints are brushed aside on the plea 
that those workers are under the con
trol of the contractors. The contrac
tors, on the other hand, in the genfr- 
rality o f cases, treat them in a most 
inhuman way. I should feel that in 
the execution of these projects the 
main responsibility to safeguard the 
interests of the workers is that of 
the Government and it is necessary 
that before any contract is given, 
there should be a definite assurance 
about minimum wages and proper 
conditions of work.

I should like to say a few words 
about the Defence installations. 
There are a number of Ordnance Fac
tories, as you may be aware, through
out the co\mtry. During the four 
years after the termination of the
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war, more than 30 per cent, workers 
were thrown out of employment. 
There was a halt for some time and 

'there was an assurance that there 
would be no further retrenchment. 
Suddenly, the Defence Ministrj. seems 
to have cv>me to the conclusion that 
there is a surplus in these industrial 
establishments of the Defence Minis
try. It may be of interest to note 
that in the Defence installations, 
while there has been an over-all re
trenchment of 40 per cent, workers, 
during the post war period, the num
ber of high grade officers has more 
than doubled. I have, frankly speak
ing, begun to suspect that the screw 
is loose somewhere with the result....

An Hon. Member: Whose screw
is loose?

Shri H. N. Shastri: On both sides. 
You have also to share the responsi
bility.

.......with the result that while the
Government is, on the one hand pur
suing the Five Year Plan, on the 
other hand, in the conduct of the 
affairs of some of its departments, it 
is lacking planning sense.

One latest statement from a Central 
Minister has caused me a rude shock. 
Some days back. Sir, under your 
chairmanship, some short notice ques
tions were put in regard to retrench
ments in the Hindustan Shipyard.

Dr. Lanka Sundaram (Visakhapat- 
nam): In the Hindustan Shipyard.

Shri H. N. Shastri: In the Hindu
stan Shipyard. The House may be 
aware that about 1000 workers were 
retrenched there. They were sum
marily retrenched without any proper 
consultation with the workers or 
without any notice. It is a pity that 
this action has been taken in repudia
tion of the solemn undertaking given 
personally by the Minister some 
months ago that there would be no 
retrenchment. The answer given by 
the Minister to the short notice ques
tion and supplementaries was most 
unconvincing and disappointing but 
what has most amazed me and upset 
me is that part of the reply in which 
the Production Minister has justified 
his stand on the plea that he had re
ceived legal advice from the Law 
Ministry to the effect that the sum
mary retrenchments were legally 
Mustified. I do not know whether the 
Law Minister, who is really a very 
capable man, gave this precious and 
curious advice in a fit of absent

mindedness or does this form the 
basis of the State policy m this coun
try.

Another disquieting information has 
been received this morning to the 
effect that while, on the one hand, 
these 1000 persons have been retrench^ 
ed, on the other hand, recruitment of 
new contract labour has already 
started. If this is so, I must say that
this is...........

Dr. S. P. Mookerjee: That is also
legally justified.

Shri H. N. Shastri:.......unfair labour
practice and personally I shudder to 
think of the consequences of such a 
policy. But, I must say that if it is 
the desire of the Government to ig
nore all canons of equity in industrial 
relations and to pursue its own course 
by flouting the feelings of workers, 
only some miracle can save this* coun
try.

The policy of the majority trade 
Unions in this country during the last 

^-six years has consistently been to 
offer the maximum possible co-opera
tion to the Government, in its task of 
stabilising freedom and ensuring in
dustrial peace. We are not sorry for 
that policy; it has served the interests 
of the workers and of the country as 
a whole. Even today, the ipajority of 
organised labour has pledged its sup
port to the Five Year Plan. But the 
way in which things have, for some 
time past, been moving is very dis
quieting and this has led to growing 
discontent among the working classes 
not only in the private sector but also 
in the public sector. The present 
situation is making it increasingly 
difficult for labour to contmue its 
policy Of unstinted co-operation with 
the Government. I am afraid ^that il 
the present complacency On tfie part 
o f Government in handling the labour 
problems does not stop il is going to 
land our country into unforeseen diffi
culties. Stable industrial relations 
based on a sympathetic appreciation 
Of the needs and problems o f the 
working classes, constitutes the foun
dation of industrial peace and econo
mic prosperity in any country. I r ^  
gret that an awareness of this basic 
fact is lacking not only in private en
terprise but equally so among those 
who are responsible for the govern
ance of this country.

There is no doubt there is the 
Ministry of Labour. It is an impor 
tant Ministry, which is expected to 
shape and control the labour policy of 
the Government. But the real posi
tion is that for all practical purposes 
the Ministry of Labour is superfluous. 
It has no voice.



416? Finance Bill 14 APRIL 1953 Finance Bill 4108

Dr. S. P. Mookerjee: I will just
make one suggestion. Sir. In the 
course of the debate on the Finance 
Bill, the activities of all the impor
tant Ministries will come up for dii?- 
cussion. There is no M is t e r  here 
except the Fioance Minister. At least 
the Deputy Ministers may be asked to 
come here and listen to the sugges
tions, constructive and otherwise, 
which are being made from all sides.

Shri AJgu Rai Shastri (Azamgarh 
Distt—East cum  Ballia Distt—W est): 
But, Sir. is it not enough that the 
Finance Minister is listening to the 
debate?

Hon. Members: No, no.
Shri Algu Rai Shastri: I want to

know, Sir, when the Finance Minister 
is present, others should also be pre
sent?

Mr. Deputy-Speaker: Order, order. 
All hon. Members will kindly resume 
their seats. I really expect that at 
the last stage of the Finance Bill, 
every hon. Minister will be nere.
There is no good saying that the hon. 
Finance Minister is here. He has 
been here for the last one month bear
ing the brunt of the whole burden. 
Every other Minister must know ex
actly what is being said about his 
Ministry. Even now, it is not too late. 
I expect the hon. Ministers to be here  ̂
with, of course, some few exceptions 
here and there; on account of other 
work they may go but they must come 
back and continue to catch the thread 
from their Deputy Ministers. I ex
pect it, seriously.

;siiri H. N. Shastri: I was just
stating that the Ministry of Labour, 
in the way in which it has been made 
to function^ seems to be rather super
fluous. It has no voice in the labour 
policies pursued by the States; some 
of whom are pursuing pro-employer 
policies. In the public sector, the 
position is that everv Ministry in the 
Government of India wants to keep 
the Labour Ministry at a safe dis
tance I hold no brief for the Labour 
Ministry. But I am quite clear in iny 
mind that the Government o f India
must bave a clear-cut and unified
labour policy which must be under 
the control of the Labour Minister. 1 
would rather suggest that if the posi
tion is not acceptable to the Govern
ment and if the Labour Ministry is 
to ha  ̂e no voice in the industrial re
lations of the various Ministeries, 
then, in that case, I should feel that 
this Ijabour Ministry should be liqui
dated rather than continued at the ex
pense of the people.

Sir, there is, as you are aware, the 
proposed labour legislation which is

yet to come before Parliament. And 
I hear one of the reasons why it is 
not. commg up is that every Ministrj 
wants to keep itself beyond the pur
view of the proposed legislation. 1 
think it is a dangerous trend which 
ought to be checked.

Before I conclude I should take 
this opportunity, as a humble r e p ^  
sentative of my people in this Parliit* 
ment, to appeal to the Prime Minister 
who is not only the head of the Gov
ernment but the most respected lea
der of this country to set things right 
before it is too late. I fully realise 
the fact that of aU persons our^rim e 
Minister is the most worriecP man
in this country today. He is gifted 
with dynamic imagination. There 
are many things that he is earnest 
about doing. But unfortunately he 
IS seriously handicapped in the exe
cution o f his plans due_ to obstrue- 
tions not only from without but also 
from within. All the same I have a 
deep-rooted feeling which is shared 
by an overwhelming majority of our 
countrymen that if there is any man 
who rightly feels »the pulse of the 
people, who is in tune with their 
needs and aspirations and who is 
in endowed with the capacity and 
determination to overcome the ob
stacles and to have his own waj 
prevail and to give a right lead to 
the country, it is he and he alone.

Dr. Lanka Sundaianu The House
has just listened to a very impas
sioned appeal from my hon, friend 
Shri Harihar Nath Shastri. as re
gards the imperative necessity for 
keeping the working people Of this 
land satisfied in the matter of their 
emplojrment conditions, for the reason 
that without such satisfaction the en
tire Five Year Plan might be imperil
led. 1 would like to add a few more 
observations to what my hon. friend 
has said. But before I do so I would 
like to have your permission to say 
a couple of words on the Finance Bill 
prox)er.

The Finance Minister said that 
there are not any radical alterations 
in the tax structure or the incidence 
of taxation, and I entirely agree witix 
him. I should like to congratulate 
him on increasing the taxable limit 
so that the. lower income brackets 
would benefit by it. But I must say 
that the reverse is true as far as the 
increases in postage on books .5nd 
packets and registration and in
surance fees are concerned. An tn?ngs 
considered I wo'ilfl h*ke to state lhat 
this Finance Bill indicates a sort of a 
halt, a halt in the march towards the 
fulfilment of the Five Year Plan, Out 
of the five years two years are g^me
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already, and apparently Ihe Finance 
Minister is trying to stop in front of 
thp nud-stream. to take stock of the 
jjtuation at a moment when increased 
€xl)eililiture is felt to a ^freater ex
tent than Wh^t has been the case Jilt
ing the past two years. I had expect
ed that in this country after nearly 
fi^ht years «ince the conclusion of 

Second World War there would 
be some attempt at reduction of the 
tax structure. But my hon. friend 
the Finance Minister would say that 
this is a olanning Budget, and he 
w an%  money. Actually Rs. 400 crores 
of the taxpayer’s money is going into 
the Bill which we are asked to pass.
I have no objection to passing even 
a bigger Budget, provided an assurance 
is given that the money sought to be 
spent will be spent properly.

My hon. friend Shri Harihar Nath 
Shastri_ made _a reference to the Ship- 
y ^ .  Here are the figures as regards 
the amounts of the taxpayer’s money 
which are sought to be spent. In the 
budget of last year the provision was 
Rs. 3.23.79,000. obviously for acquiring 
the Yard. This year very^ recently 
we passed an appropriation of a sup
plementary grant of Rs. 69,86,000, 

a grand total of
3.93,65,000 on the Yard alone. In 

^ d ition  to this appropriation, the 
Planning Commission’s overall allot
ment for the expansion of the Yard
IS of the order of Rs. 14 crores.

In respect of these Rs. four crores 
provided last year and this year I 
M ve got detailed figures w ork ^  out. 
Rupees one crore and ten lakhs are 
given as subsidy for building ships.
I want the House to remember as to 
the maimer in which these vast ap
propriations of the taxpayer’s money 
are being utilised. Here I have got 
tile b re^ -u p  of the figures. To the 
French firm which is now in saddle 
in the^Shipyard, after the Scindia 
Company had built nearly a dozen 
ocean-gomgships, a commission of four 
^ r  cent, on the ships, built is allowed. 
At the rate o f Rs. 68 lakhs per ship 
and on the basis of the schedule of 
two ships at a time it comes to R.̂ . 
five and a half lakhs. In addition to 
this, there are the salaries, allowances, 
etc from the block ceiling allotment 
of Rs «iree lakhs a year to lhi.<; 
French firm of experts, and according 
to my in fp^ ation  Rs. one and a half 
l^ h s  of this have already been spent 
And more rxperts are expected to 
come. Additional staff has accounted 
for more than Rs. one lakh. The 
other day my hon. friend the Minister 
for Production refuted my suggestion 
in a question that Rs. one lakh has 
been spent On this. Hero are the

figures of duplication of things. 
Managing Director Rs. 3,000 (in ad
dition to the Resident Representative 
of the old Scindia Company who is 
still continuing); Civil Engineer 
Rs. 1,600; Purchase Officer Rs. 1.600; 
Board Secretary Rs. 500; Liaison Offi
cer Rs, 500; Drawing Officer Rs. 500; 
Overseer Rs. 200. This comes to a 
total of Rs. 7,900 a month for officers 
over and above what the Scindia 
Company has employed, every one of 
whom is in employment today. In 
addition, there is the increased pay 
of officers ranging from Rs, 50 to 
Rs. 250 per month, involving double 
and treble increments.

On the basis of two ships built at 
a time, the total additional costs work 
out to considerably more than Rs. 
eight lakhs a year. They are also 
going to build the third also simul
taneously, in which case it would come 
to Rs. twelve lakhs. And the French 
firm has recommended the laying of 
the fourth berth also, in which case it 
will mean Rs 15 lakhs a year.

What is the position? My hon. friend 
the Finance Minister in his budget 
speech made a very important point 
— and I agree with it— namely the 
mobilisation of people’s emotion and 
sentiment. In addition, the Prime 
Minister said that he has declared 
war on unemployment. What is the 
net result of all this taxpayer’s money 
being put into the Yard?

I will give the figures. Under the 
Scindias, the normal complement ♦of 
labour was 4,600. Of this number 8^0 
went away. When the new company 
with predominant Government parti
cipation took it over the number was 
3,800 out of which 150 had left. Out 
of the remaining number 813 are 
sought to be retrenched without 
notice, without legal process—about 
which my hon. friend Shri Harihar 
Nath Shastri said something eloquent 
just now. I am not going to repeat 
what he has said. But I want to 
point out the manner in which the 
taxpayer’s money is being sunk into 
the Yard for no purpose at all. Here 
are the examples of extravagance 
and wastage. I wish my hon, friend 
the; Production Minister were here to 
contradict me. For the Managing 
Director to move into his residence 
a sum of Rs. 22,000 was spent on its 
reconditioning. Rs. 4,000 on electrical 
installations and Rs. 2,000 on a re
frigerator— totalling Rs. 28,000, In 
this, the supervisory charges are not 
accounted for, because most o f the 
Scindia workers were turned on to 
the job. Somebody must be the
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nawab somewhere, and here it is a 
question of the LC.S. people who are 
ruling the roost in the public s#»ctor, 
which will be a greatest tragedy, be
cause they are neither trained nor 
■equipped to do the job. The present 
Managing Director is a friend of 
mine and we have served on the de
legations to the U.N.O. I have nothing 
against him. I am illustrating a 
point of vital importance to the coun
try. A  man in Food is sent to make 
ships, and a man in Communications 
is perhaps sent to Sindri. It has now 
become a carreerist job, with the re
sult that all these things are happen
ing under our very nose. Wrong 
levels for slipway No. 3 this means 
gradients were irregular, with 
the result that any damage might 
happen to the ships. This means 
waste of money, time and materials. 
For the 35 ton crane on the jetty, 
wells were dug slantwise, and oiles 
had to be driven to support it. I do 
not know how the heavy crane is 
going to function on this basis. 90 
per cent, of the work is done without 
estimating. Materials were spoiled 
due to inefficient supervision and care
less use of tools without knowing the 
life v>f many materials. The other 
day I put a question about this which 
was not answered. A  loss of about 
Rs. 40,000 was incurred by  ̂wrong and 
careless punching of steel materials, 
angles, channels, etc.. and 248 ship’s 
floors were also wrongly punched. I 
would like the Production Minister 
to contradict me when the time 
comes. I expect the hon. Finance 
Minister to see that the money which 
is raised from the tax-payers’ pockets 

utilised properly. TWs is a matter 
for the Estimates Committee of this 
House to investigate, for the reason 
that money must be properly spent. 
I am saying this not because I am 
the President of the Labour Union, 
but because of the manner in whinh 
vast sums of money are being mif- 
spent today.

An Hon. Member: Excepting Rs 40 
a day.

Dr. Lanka Sundaram: I consider
the Hindustan Shipyard as one of 
the mightiest institutions of /ital 
significance to our nation. For two 
years I have held my hand and did 
not publicise the affairs of the Yard, 
for I exoected the Government to do 
the right thing at the right moment. 
They have not done the right thing. 
On the 22nd. the workers are going 
to strike. Look at the audacity of 
the management. On the 8th o f this 
month the workers have given notice 
of a strike. On the 10th they get 
an answer from the management in 
which the followiaS sentence occurs:

“Keeping in view the position 
that the number oi men retrench
ed cannot be altered, if you wish 
to put forward any concrete pro
posals in writing, we shall be pre
pared to consider them.”

I hope my hon, friend Mr. Shastri will 
take note of it in particular. The 
position was that notice was served 
on the 30th. Discharge took place on 
the 31st, without even 17 hours notice. 
The strike notice was served on the 
8th. and on the 10th the above letter 
comes saying that thev are prepared 
to discuss with the Union keeping m 
view the number 813 being surplus. 
What a travesty of proced^^? From 
the way in which tHis institution is 
being mismanaged. I am sorry, very 
soon, the country will hear more 
about the Shipyard.

On the 10th of this month the wor
kers refused to take their salary. 
There are 2680 people who are still 
employed in the Yard. On the same 
day the management closed down the 
Yard for a while in memory of Shri 
Walchand Hirachand, who was one 
of the founders of the Yard. The 
workers refused to budge an inch and 
staged what might be called a stay- 
in strike. In addition to the workers, 
the staff, the foremen and the Agree
ment officers also joined in this de
monstration. I warn the Govern
ment to note the consequences of 
this, because there is resentment all 
round in the Yard today.

Three years ago, the workers sur
rendered Rs. 15 per head per month 
of their dearness allowance to avoid 
retrenchment. My hon. friend, the 
Production Minister made a state
ment last year that there would be 
no retrenchment. The entire history 
is there. I am making an appeal on 
the floor o f this House that Govern
ment would not force .the Yard to 
close down, i am going away tomor
row, because my duty lies there. I 
have done everything in my power to 
see that this is not ruined simply be
cause the present ruling I.C.S. oer- 
sonnel want to spoil for a flght. l^ t 
a Tribunal be aj^ointed Let the 
Government justify the necessity for 
discharging all these 813 workers, but 
the condition precedent is that each 
one of these must be taken back into 
the Yard before the Tribunal sits. I 
am pleading like this on this very im
portant occasion, not because I am 
President of the Labour Union, but 
because it is the only Shipyard of 
this country which is going to be 
turned into a shambles. The naval 
base, the port and other vital instal
lations are cheek by jowl to the Ship
yard. The oil refineries are coming
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very soon. Let there not be an indus
trial strife of unprecedented magni
tude. Let the Government Ro before 
the Industrial Tribunal to jlistify 
the discharge of 813 workers.
10 a .m .
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^  ^  ^  ÎT̂ T t o  *Tq«?^d ^
» n f^ r  ^  I  I

TilTTRTW f??5 (^'^•0«(mJ-

14 APRIL 1953 Finance Bill 4184
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^c*T ^ I

Shrimati Tarkeshwari Sinha (Patna 
East): I congratulate the Finance Min
ister not so much for the fact that he 
presented a brilliant Bill to the country, 
but for the fact that he made the best, 
out of a difficult job. A cursory reading 
of the Bill will convince us that he 
has, with one wink of his eye, created 
a psychological atmosphere of jubilation 
in the whole country. His Budget, 
without being extraordinary, did bring 
an extraordinary response. It has 
affected even the lay person on the 
street so much so that he cannot soon 
forget about this Budget as well as 
this Bill. The Finance Minister has 
obsessed with his Budget the minds of 
all the classes of people, either rich or 
poor with his special trick, because he 
casted his Budget proposals in such a 
mould, that he managed to put his visi
ble and invisible audience in a state 
of semi-mesmerism. It has always been 
a knack with him that he takes the 
individual unawares, and by the time 
the individual wakes up and takes note 
of a bomb or two ho has hurled at him, 
he realises that he has got over the ex> 
plosive third of his peroration and 
reached the sooth'ng finale, and only 
then the Finance Minister starts pur
ring again. .

Here also like an ace businessman, 
every word of his, every action of his, 
is a good investment, and I do not ex
aggerate when I say that even this time 
he has presented us with Re. 0 /1 4 /0  in 
expectation o f getting one rupee ’a  re
turn. I think the Finance Minister 
should feel flattered by this remark 
because this is the highest compliment 
that anyone can pay to a good Finance 
Minister.

For example, take this Bill. By rais
ing the exemption limit to Rs. 4,200 for 
individuals, and Rs. 8,400 for Hindu un
divided families, he has played the 
same great little trick. The loss of re
venue to the Government is not much. 
It is only Rs. 82 lakhs, and so it does 
not mean much, to the Government. 
But the gains in the shape of creating 
public enthusiasm in the poorer section 
and increasing business activities, have 
been manifold. And even this loss, in 
the long run. in the words of the Fin
ance Minister himself, will be more 
than made good by the improvement in 

tax collection, as, the changed propo- 
59 PSD

sals will give some relief to the 
come-tax Department, so as to enable it 
to devote < more time to examine the 
cases of bigger kssessees.

Then, secondly, clause 2 of the Fin
ance Act, 1951, which has been slightly 
modified— and that is that— t̂he super 
tax rebate admissible to a public com
p l y ,  which does not declare and dis
tribute dividends in India, has been re
tained at one inn a in the rupee, in res
pect of dividends received by it from 
a wholly subsidiary Indian company 
u'.'d nas Leen reduced fro.r: o:;p nnna 
to six pies in the rupee on atiy other 
income. This is a welcome change to^  
the business world because it reduces 
tne disoarity betwef.-n a foreign com
pany whir'^ is operating thrjusjb In
dian .̂ ubi-’diary companie:. and a for
eign company which is operating direct
ly through its own branches.

Now I come to Section 3(d) of Ihe In
dian Income-tax Act of 1922 which res
tricts the setting off, of speculative 
losses against speculative profits only 
and not against any other incomes. It 
has been received with some misgivings 
in the market circles. Because, per
haps, they are afraid that it will reduce 
the already limited flow of funds into, 
the market. Their argument is that 
people will not be inclined to come to 
the Stork Market because th^ir capital 
resources will be exhausted if the loss 
they suffer is not allowed to be set off 
against their other incomes, and se
condly, it will affect the brokers’ busi
ness because the freedom of their doing 
business whenever and wherever profit 
exists will be taken away from them. 
But, I feel that this proposal is rightly 
going to remedy the evil of buying up 
speculative lasses, frenuently practised 
by tax-dodgers. Freedom is good, but 
unrestricted freedom becomes a curse. 
So, the hon. Minister of Finance must 
deserve praise for making provision in 
the Bill for restricting unchecked acti
vity in the speculative business world. 
But I think there are certain drafting 
irregularities in the Bill. For instance, 
though the amendment provides 
that the speculative loss can be 
carried forward it does not make it 
clear whether such loss can be set off 
against the profit in the same trade only 
or in other trades as well. Then I 
would really like to know whether the 
proviso to Explanation 2 on page 3 wTU 
really cover all bona fide hedge con
tracts or not. Another notable provi
sion in the Bill relates to the increase in 
import duties on motor cars, toilet re
quisites and crockeries, and provides 
that only a limited quantity will he 
allowed to be imported. This will bene
fit our country In two ways; firstly it 
will bring additional revenue to the
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public exchequer, and secondly, it  will 
raise the prices so much that it will 
reduce undue expansion of its conr 
sumption. ,

Now I come to the duty on betel- 
nuts. As mentioned by the hon. Fin
ance Minister himself, this is a great 
solace to those betel-nut growers, who 
are indigenous growers, and who do not 
find remunerative market for their 
crops. The raising of this duty wiU 
certainly go a long way in helping these 
smaU traders.

But the most welcoming news re
garding the import policy of the Grov- 
emment is that they have decided to 
reduce the import duties on penicillin, 
anti-biotics, sulpha drugs, milk foods 
for infants and invalids, scientific in- 
stnmients, and appliances etc. Really 
speaking, these are the little tricks that 
the hon. Finance Minister has played, 
which have created a great effect in 
raising the morale o f the country.

Then, the tax relief contemplated in 
part (f) of clause 3 will benefit a num
ber of companies engaged in the manu
facture of vital parts. Some difficulty 
has been experienced by those com
panies which invest their surplus fimds 
in another company, because the invest
ing company had to pay corporation tax 
on those investments. The propoisal in 
the Bill is very welcome, because it 
seeks to give relief to those companies 
who used to pay corporation tax. Now 
they will not be required to pay corpo
ration tax.

All these reductions in taxes would 
involve a loss of Rs. 4 ‘ 95 crores. The 
income from the import duties on other 
things will no doubt compensate this 
deficit to the extent of Rs. 3'50 crores, 
but still there remains a deficit-of about 
Rs. 1’ 45 crores, and so the Finance 
Minister was compelled to increase the 
postal rates, which will bring in an 
additional revenue of Rs. 1'90 crores, 
leaving a surplus of Rs. 45 lakhs on re
venue account. Strong criticisms have 
been made against this proposal on the 
ground that this is a tax on the know
ledge o f the common man. Though I 
feel that this tax is going to affect the 
common man, but I would not be so un
reasonable as to go to the extent of say
ing that the hon. Finance Minister was 
wholly unjustified in increasing these 
rate^. The common man has also some 
Juties towards the country, and so he 
should not grudge against these little 
jacrifices which he has to make for the 
>u!?lic exchequer.

But I do feel that this increase should 
lot have been applicable to those essen
tial things such as books etc.. which are 
a necessity to the life of the country.

For instance, 'take the case of books. It 
is the poor students who are really go
ing to be affected by it because by far 
the largest consumer of books are the 
students reading in different schools, 
and colleges, and the pity is that they 
have no income of their own, and yet 
they will be liable to pay these taxes, 
because the publisher will charge these 
postal rates from the students them
selves. Most of the Members o f this 
House do realise the hardship the stu
dents in general have to undergo in 
these hard davs. because -they them
selves have had the experience of being 
students at some time or other, and 
even now their children are studying in 
schools and colleges. So the House will 
certainly sympathise with the fate of 
the poor students, and I hope, will co
operate with me in my appeal to the 
Finance Minister, for abolishing this 
tax on books, by deleting part (i) in 
clause 9, which deals with books, from 
this Bill. If this suggestion will mate
rialise, I am sure it will generate a new 
energy and a new inspiration among 
the students because they are the most 
neglected class, and in general they feel 
that the Government are not very 
sympathetic to them. If this suggestion 
materialises, it will generate a new spi
rit among the students, whose potential 
and real value to the country’s welfare 
cannot be denied.

Now I come to that point, which I 
think, is the only big fly in the ointment 
of the Finance Minister’s Budget, and 
that in my opinion is the inclusion of 
those debts of doubtful nature, which 
he is hoping to 'realise from Pakistan, 
in the surplus revenue accounts. I am 
definite that he cannot be unaware of 
this. But in framing the Budget he has 
intentionally made up his mind to 
make this provision because he does not 
want to scare the public by showing 
a heavy deficit. But I must say that in 
this he has played a bad game, because 
we are not living in day-dreams as to 
be fooled by this impression of surplus 
revenue. The Finance Minister says 
that he hopes to realise Rs. 18 crores 
from Pakistan as the first and second 
instalments of her pre-partition debt 
to India. But as matters stand, it is 
really doubtful whether Pakistan has 
either the intention or the ability to pay 
this sum next year. Then the fact that 
this was there in the last year’s Budget 
is no argument that it should be re
peated this year also. Here, the Fin
ance Minister is sure to argue thst if 
the annual instalments due from Pak
istan are not taken into account, the 
Pakistan Government may feel that the 
Government of India are not keen on 
recovering this debt. But I would sug
gest to the Finance Minister that the.
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purpose could very well have been serv
ed by including that amount in the 
capital account, without leaving any 
loophole in the Budfcget.

Now, Sir, I come to the Report o f 
the Finance Commission itself. I think 
I shall be doing an injustice to myself 
as well as to the House, if I do not pay 
my humble tributes to the members of 
the Commission for the workmanlike 
job they have done. Tj[ieir recommend
ations have certainly improved the lot 
o f the States which were in dire need 
of funds, and secondly they - have gone 
a long way in lessening the regional 
inequalities. As against 50 per cent, 
receipts of the income-tax allotted pre
viously, it has now been raised to 55 
per cent. In this way we see that 
the net effect of their recommendationa 
requires a transfer of about Rs. 20* 81 
lakhs of annual revenue from the Cen
tral to the State Governments. With 
the exception of Bombay, every other 
State has gained to a larger or smaller 
extent, thus being in a position to re
lieve some of the burdens cm itself. 
But the highest credit must go to the 
Finance Commission for the fact that 
whereas previously the collection con
stituted a major principle of allocation, 
the principle which has now been 
adopted by them is that only 20 per 
cent, will be allotted on this principle of 
collection, while the remaining 80 per 
cent, will be allotted on the basis of 
population. Thus it has removed the 
regional inequalities existing between 
the different States.

I would not take the time of the 
House any more, but before I sit down 
I would wish to thank the 
Finance Minister, who is in 
charge of the oven, the fire 
and fuel of the country’s bakery, for 
nicely baking the welfare loaf, and I 
assure you— the baker of the additional 
bread: that the country has received 
you as well as your Budget with open 
arms, because it is realised that an 
additional loaf, even half-baked is bet
ter than no loaf at all.

Shri Meglmad Saha (Calcutta—North
West) : My fellow parliamentarian
Shri Harihar Nath Shastri spoke of the 
menace o f growing unemployment, and 
Dr. Lanka Sundaram of the mishand
ling of Government enterprises. It ap
pears to me that both evils are results 
o f the same policy. T he,R ow ing un
employment is due to the incapacity of 
the Government in providing creative 
work, and whenever they start a pub
lic enterprise for being employment to 
the people, it is being mishandled either 
finanfially or technically.

We cannot agree that when the man
tle of favour of some Minister falls up
on a certain fortunate person, we can

convert him from a carpenter to a 
blacksmith, or a blacksmith to a gdld- 
smith. This is exactly what is happen
ing in thi^coimtry in Government enter
prises. It is apparent that the Gov
ernment finds it very difficult to find 
out sufficient capi'fel for creative work- 
They say that in the five years which 
started from 1950, we Should spend 
at the rate of 400 crores of rupees per 
year for creative work. The Central 
and State Budgets are expected to pro
vide 738 crores, aU kinds of savings 520 
crores and foreign loan 800 crores (of 
which they have already got 158 
crores).

N'o w , opinions have appeared in the 
papers of many eminent economists 
that the expected Budget surplus'will 
not materialise; it is very doubtful. 
And many friends on this side think 
that the expected foreign loan is prob
lematical and its acceptance is highly 
controversial. But the most important 
point is that the amount of capital in
vestment which is proposed to be made 
is too small to effect any change in the 
rate of industrialisation of India or for 
providing^employment to the people. 
It is Barwy'l-S per cent, of our nation
al income. Every country which has 
been forced to do planning for one rea
son or another has found this rate / 
of investment to be too small.

N o w , let us take the country with 
which we have been associated in the 
past. Great Britain. Now, Great Bri
tain was a country with a very high 
standard of living. But her economy 
was completely shattered in course of 
the Second World War. Production 
fell, many of the industrial concerns 
were destroyed and she lost her_ most 
important possession, India, which has 
been her economic shock-absorber, and 
her standard of living fell to a danger
ously low limit. Now. what have they 
done? Of course, the Conservative Gov»- 
emment which was in power in 1944 
issued an election manifesto that there 
should not be much public spendiiig and 
all tasks of industrial reconstruction 
should be relegated to the private sec
tor. Fortunately they were not re
turned to power, but Labour. They 
embarked on a scheme of reconstruction 
o f the country. I have just got a book 
by A, D. Wars wick and Ady published 
by the Clarendon Press, which gives 
the amount of capital investment In 
Britain during the six years of Labour 
Government. It comes on the average 
to 20 per cent. Britain’s national in
come was £7.000 million’ in 1947, 
but it was found to be too small 
and by practising austerity, which 
meant forcing austerity on everybody, 
they have been able to plough back on 
the average 18 to 25 per cent, of their 
national earnings into productive en*
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terprises. Well, now their production 
has risen after six years, in l&52-53v to 
^bout £13,500 million. Of course, this 
is in devalued pound, but even if you 
account for the devaluation, their in
come comes to £9,500 million a year of 
pre-devaluation pound. It means a 30 
per cent, increase in the national in
come in the course of six years, com
pared to the 30 per cent, increase 
which is contemplated in the Plan with
in the period of 27 years.

This shows that if we want to in
crease our productivity, the Finance 
Minister must be able to find out more 
money than this meagre sum of 4 '5 
per cent, for capital investment. To 
give you one example of how Britain 
has forced up production in Great Bri
tain in 1947. the production of steel 
fell from 13 million tons during the 
war to about nine million tons, and the 
Labour Government embarked on a pro
posal of nationalisation'of the iron and 
steel industry. And they have been 
able, by spending about £200 million 
on the steel industry to force up the 
production from nine million tons to 
about sixteen million tons last year, 
which means an addition to their nation
al income of about £400 million every 
year.

Now, France also has been very badlv 
shattered by the World War and thev 
had to resort to planning. Both these 
countries— ^England and France— ^wer̂  
highly industrialised with a very h’gh 
standard of living, but the World War 
lowered the standard dangerously low. 
Now. France did not resort to plan
ning on all sides: it was restricted 
planning. They wanted to force up 
their production of the main instru
ments of production—iron and steel, 
coal, power, transport and heavy che
micals— only six items in all. The 
French Plan .says that for the last 
six years they have been spending 20 
to 25 per cent, of their income on 
capital investment. If we take that 
rate, the capital investment per year 
in this country ought to be about 2000 
crores. Now it is only 400 crores. The 
Planning Commission is aware o f this 
state of affairs, but they say that on 
account of the grind .ng poverty of 
India, it is not possible to plough back 
more of our national earnings to pro
ductive investment. But it appears to 
be a counsel of despair. If we cannot 
invest more and if we do not invest 
in profitable enterprises—but in wild- 
goose-chase schemes—then there is no 
chance of our ever meeting the prob
lems of poverty, unemployment, mal
nutrition, defence and others. So I 
think there must be a radical change 
from the point of view of accumula
tion of investment finance— ^how -to

raise more finance in this countprT 
And however much we might dislike 
the comparison, our present eco
nomic position is quite similar 
to that of Russia in 1927-28 
when they started their great Five 
Year Plans. It is generally thought 
that that Five Year Plan sprang from 
the brain of Lenin just as Minerva 
sprang from the brain of" Jupiter, fully 
armed and fully accoutred. It is not 
so. They took about eleven years to 
find out what should be the proper 
pattern of Plan— from 1917 to 1928. 
Now here a Plan has been compiled 
very hastily and it has been thrust 
down our throats in spite of protests 
on this sid^. We have not been given 
sufficient time to consider its 
merits. To continue the story of 
Russia—there were very impor
tant differences even within the 
ranks of the Bolshevists them
selves about the pattern of planning. 
As a matter of fact, their '&‘ ate Plan
ning Commission did not recommend 
planning on an ambitious scale. They 
wanted to concentrate their attention 

. on the consumer goods industries, as 
the Government plan had done in our 
country. And at one stage the Rus
sian Government requested their pri
vate capitalists to come to their aid, 
because on account of hasty nationalisa
tion, and expropriation of their own
ers of industr'es, they could not run 
any industry on account of want of 
experience. So the whole economy 
collapsed in 1919. Then they also 
tried to raise foreign loans. When 
both these sources failed, they were 
severely thrown back on their own 
resources. Apart from ideologies, it is 
very important to know how the Rus
sians raised huge sums of money 
amounting to 50,000 crores of rupees 
(in our pre-war rupees) during a pe
riod of twelve years for financing their 
great schemes, the schemes which have 
raised Russia from a feudal agricultu
ral State to one of the most highly de
veloped industrial States. You see 
that in the fact that their standard of 
living, which was no better than that 
of India at the* present time, has been 
raised, according to their claims, to that 
of France, and, if the war had not in
terfered, they say it would have been 
raised to the standard of Great Bri
tain. More than that, they were able 
to meet the greatest military machine 
of all times very successfully and save 
themselves.

Now, we require planning not only 
to raise our standard of living but. aS 
the Prime Minister sg’d the other day, 
for our problems o f Defence also. Prob
lems of Defence require that the coim- 
try should be industrialised at a very
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rapid rate. But, what do you find in 
the Plan? You will increase your pro
duction of iron and steel; but at what 
rate? You will double it in about ten 
years. That rate of enhancement of 
production is very small. We have 
been producing one million tons of iron 
and steel twelve years ago and-are still 
producing one million tons. We must 
therefore find out methods by which 
more capita" co'ild be raised.

As I told you, in Russia there was 
first a Plan which aimed at the doubling 
of the income in 15 years. This was 
discarded. They adopted a more am
bitious one in which the productivity 
was to be increased to double the 
amount in eight and a half years. They 
successfully achieved it. The State 
Planning Commission wanted to lay 
emphasis on consumer goods industries 
but the Supreme Economic Council put 
emphasis on the capital goods; iron and 
steel power, heavy chemicals and so 
forth. It was the supreme Economic 
Council whose views ultimately pre
vailed.

Now, let us see how they got more 
capital. In our country we want to 
raise our capital— most of it— from tax
ation and some from foreign loans. Now, 
it is found on analysis that taxation 
gave only a very small part of the capi
tal which the Russians invested. It 
formed only eight to ten per cent. But, 
there are several other sources of in
vestment which they adopted very suc
cessfully. One was savings on a na
tional scale. In this country, we have 
got post office savings, we have savings 
like National Cash Certificates and all 
that. We also know that the amount 
o f capital that we obtain from these 
sources is very small; it is a negligible 
amoimt. In Russia also it was so; but 
the Government started a vigorous 
savings campaign on a nation-wide 
scale and they were able to find about 
eight to ten per cent, of their capital 
invested from these savings. There 
were compulsory savings; there were 
also voluntary savings and so forth. 
In our country, we find—I do not have 
the actual figures, the Finance Minister 
may be able to tell us— it is a very 
small amount.

Shri C. D. Deshmukh: It is eight to 
ten per cent,— 45 to 50 crores on an in
come of 400 to 500 crores a year.

Shri Meghnad Saha: It was eight to 
ten per cent, of their total national in
come. Our national income is ten 
thousand crores and a saving of two 
per cent, gives us 200 crores.

Shri C. D. Pande: You are quoting 
national wealth and not nati6nal in- 
■come.

Shri Meghnad Saha: Ten thousand
crores is the total national income of this 
country according to the Planning Re
port, ana two per cent, of that is 200 
crores.

In the Russian Plan a great deal of 
their resources came from gold ‘ and 
jewellery of the princes, the Czar and 
others. The Bombay Plan also said 
that we can get about 300 crores of the 
pre-war money from these hidden sour
ces. But, no steps have been taken to 
tap these hidden sources. We find that 
there are enormous amounts of gold 
and jewels and other things lying with 
the Indian princes, as the Bombay 
Plan remarked. What is going to hap
pen? No attempt has been made to 
tap these resources and turn them m- 
to investment capital. After all, this 
is people’s money, obtained from the 
people's sweatings. If you do not tap 
them now, you may find that these 
princes might vanish into thin air some 
day with their gold and jewellery as 
did Mir Laik Ali a few years ago. 1 
do not say that you should expropriate 
them. They should be invested in pro
fitable capital investments, for they are 
easily negotiable.

But nearly 60 to 70 per cent, of the 
capital invested in Russia came from a 
new kind of taxation— it is not entirely 
new—which is called turnover tax. We 
find that this turnover tax has been dis
missed in our Planning Commission’s 
Report in a single short sentence. They 
consider that this turnover tax is not 
applicable to this country. Now, what 
is turnover tax? I find that later on 
the Planners have recommended this 
turnover tax in the case of the iron 
and steel industry, in a very peculiar 
way. 'They say that the Central Gov
ernment have increased the ceiling price 
for iron and steel, as a result of which 
additional funds would accrue every 
year and a part of this money is to be 
paid to the main producers as payment 
for increased capital costs and increas
ed retention prices. It is recommend
ed that the additional resources result
ing from the increase in the selling price 
o f steel should be utilised for assisting 
the expansion o f projects. These, ac
cording to their calculation will amount 
to 20 crores. This is turnover tax in a 
way. Our cost of production after giv
ing a fair retention price to the manu
facturers is Rs. 353. The price of for
eign steel is Rs. 600 per ton. If the 
price of Indian steel is raised to Rs. 550. 
we find that Rs. 200 per ton is avail
able for further investment in the steel 
industry and a production of one mk- 
lion ton will give us 20 crores and that 
is what they want to do. But, they 
have made a strange proposal that ali 
this money should be handed over to 
the iron and steel magnates to be used
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by4hem  for expansion of their steel in
dustry. But. who is going to see that 
they spend it just for that purpose and 
do not throw dust into the eyes o f the 
Government as they have been doing 
for the last 25 years? For the last 25 
years, the iron and steel industry mag
nates in this country have been mak
ing enormous profits and instead of in
vesting all that money in expansion of 
the activities of their own industry, 
they are using it for their private pur
poses. They are buying estates and 
luxury goods. Therefore, I think that 
this is a dangerous proposal to hand 
over all this money to the iron and 
steel magnates. I think the Government 

should devise methods to give effect to 
the resolution of the Industries Ministry 
in 1949, which recommended that two 
iron and steel factories, each producing 
a rmllion tons, should be installed with
in a year or so. I do not know why 
this resolution was not given effect to. 
If, instead of investing the money on 
the steel companies, we had installed 
the iron and steel factories, at least one 
factory producing one million tons, for 
the last four years, the national income 
o f this country would have gone up 
by 100 crores per year,

I find that salt tax, with which we 
have been famiUar and which has now 
been abolished, is a turnover tax. 
Though it may not meet with the ap
proval of all sections of people, I think 
the salt tax should be reintroduced. It 
will give us Rs. nine to ten crores, and 
this money should not be absorbed in 
the general revenue, but should be ear
marked for the establishment o f heavy 
chemical industries in this country for 
which there is great need today. On 
another occasion, I told this House that 
our consumer industries like the glass 
industry, the soap industry and a lot 
of others are in a state of collapse, be
cause we have to buy the raw material, 
viz. soda ash, from the I.C.I. and other 
foreign companies at exorbitant prices. 
If we can raise Rs. nine or ten crores 
from salt tax ^ d  earmark it for the 
establishment of a number of soda ash 
factories and so on, the consumer in
dustries can take care of themselves. 
They will flourish as no other measure 
of the Government can make them 
flourish, because all the protective 
tariffs which we hav;e been imposing 
have not helped these industries. As a 
matter o f fact, the sheet glass factory 
has almost stopped production. They 
were producing 5000 tons of sheet glass 
though the installed capacity is 12,000 
tons. They have now stopped produc
tion because manufacturers find It more 
profitable to get permits for sheet ^lass 
from outside and sell it at four times

the price in this country. I think the 
turnover tax is an important item to 
which the Finance Minister should pay 
more attention. The Russians had turn
over tax on almost every item of con
sumption, even on foodstuff? (An Hon. 
M ember: But this is not Russia.) Of 
course, this will impose austerity on 
everybody. We would have to lead very 
austere lives and life o f privation for 
a number of years, but it will accelerate 
the industrialisation of the country. 
Mind you, time is the essence of every
thing and if you leave everjrthing to- 
eternity, no problem can be solved.

I P a n d it  T h a k u r  D a s  B h a r g a v a  in the 
Chairl

I would also suggest to the Finance 
Minister another important item. Our 
Budget is the Finance Minister’s Bud
get. It is an orthodox Budget which 
we have inherited from the British days. 
But in all other countries they have 
found it advantageous in addition to  
the Finance Minister’s Budget another 
kind of Budget called the economic Bud
get. This was first introduced by the 
Russians, but even England and France 
found it profitable to introduce what is 
called the economic Budget. This will 
give the whole nation’s earnings under 
different headings, so much of food
stuffs, so much of power in kilowatt 
hours, so much of iron and steel, so 
much of soda ash and so on. It will tell 
us in quantity and also in money value 
what the country is producing. With
out an economic Budget, it is very diffi
cult to form a Plan. Planning becomes 
planning in vacuum as our planning 
has been.

If you want to draw up an economic 
Budget, the labours of the Economic 
Section of the Finance Ministry, the 
Finance Departments of the different 
State Governments, the Statistical Insti
tute, the Tariff Commission etc. have 
to be integrated, and I think that that 
would be for the interest of the coun
try, because economics is very -much 
like the science of Meteorology. You 
cannot make long term predictions. You 
have to depend on accurate intelligence 
which you receive from all parts of the 
country as well as from other countries 
and make day to day decisions. There
fore, you should introduce what is call
ed a supreme economic survey just as 
they have in Russia and this should be 
managed by the State Planning 
Commissions. You should have a 
number of workers all over the coun
try, giving you the production and the 
imports from outside, so that at one 
place you can find out what is happen
ing in this country and in other
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countries in the economic sphere. 
Without this economic Budget, it is not 
possible to do anything in the nature 
of proper planning.
11 A.M.

I have read the Planning Commis
sion’s manifesto very carefully from 
beginning to end, *1 find that in 
many af its opinions, the Planning 
Commission has been guided by and 
derived its inspiration from Mr. 
Winston Churchill. In 1944, Mr. Win
ston Churchill issu ^  a party mani
festo in which he discouraged all 
kinds of public spending. He said 
that all industrialisation should be 
left to the private sector. I do not 
know whether our Planners were 
guided by his opinion, for I find that 
industries have not only not been neg
lected but have almost been complete
ly left to the private sector. The 
amount of control exercised by the 
Government is too limited and inefiOr 
cient. Either the Government have not 
got the machinery to exercise the 
control, or they do not want to do so. 
Of course, I do not suppose that our 
Government will travel as far as 
Soviet Russia, but at least I did not 
expect that they would be iellow - 
travellers with Mr. Winston Churchill. 
They should travel at least with Mr. 
Attlee or Mr. Bevan. My analysis 
shows that our Plan has got two legs 
of clay. One is the industrial policy 
o f 1949— a very pernicious policy which 
is responsible for the retardation of 
industries in thi^ country. This should 
go. The other is the mentality which 
has been shown in the formation of 
capital. That should be ^ tire ly  
changed. These legs of clay rtust be 
substituted by solid legs if we do not 
want the planning colossus to col
lapse.

Shri T. S. A. Chettiar (Tiruppur): I 
heard with great interest the last 
speaker. While we agree with many of 
the things he said, I was amazed when 
he said that Russia took seventeen 
years to formulate a plan and we 
must take a similar number of years. 
My own belief is that this plan has 
not come one day too early. We are 
not starting with a clean slate. We 
had a policy even when we were in 
the opposition. We had an idealism 
and this is the time that we should 
put into effect that idealism. I am 
glad that the plan has come. There 
may be mistakes, but we shall learn 
and improve and that is the only way 
we can do it.

If there is any failure in the Plan,
I am sure that, as with all other plaiii). 
it will be due to the lack of finan':e. 
As we know, the plan contemplates 
an expenditure of Rs. 2,069 crores, of 
which the Government of India have.

agreed to accept responsibility to t  
only Rs. 1,400 crores and the rest 
must come from the State Govern
ments. I wonder whether the Finan
ce Minister has made sure that that 
part o f the fund is coming. I hope 
he has read the Budget speeches ot 
his counterparts in the States. I 
would like to quote what the Minister 
of Finance in my province has said. 
What he has said is very revealing 
and I hope the Finance Minister wiU 
make a note of it, if he has not al
ready done so. I quote:

“ The Five Year National Plan 
relating to this State envisages 
an outlay of about Rs. 141 crores 
during the five years. Of this 
sum. Rs. 85 crores cover capital 
works on irrigation and electrl* 
city, such as the Tungabhadra, 
the Lower Bhavani, the Mach- 
kund. etc. The balance of Rs. 56 
f'rores is to be spent on social ser
vices.......The capital expenditure
of Rs. 85 crores was expected to 
be met by withdrawal from the 
reserves to the extent of Rs. 30
rrores.......”

but the reserves do not exist any 
more—

“by Central assistance to the 
extent of Rs. 30 crores, by open 
t'.iarket loans to the extent of Rs.
20 crores and by the surplus from 
deposit transactions to the extent 
o f five crores. The outlay of Rs.
56 crores on social and other 
•services was to be met from cur
rent revenues.”
Now I come to the actual state o f 

tilings.
"On the re.«?ources side of the 

Plan, the Revenue Budget of the 
State for that year, far from being 
balanced showed a deficit of Rs.
5 crores. In 1952-53 the figures 
are Rs. 18 crores on irrigation 
and power and Rs. 11 crores on 
other schemes, making a total o f 
Rs. 29 crores. The outlay has 
thus exceeded the average by 
about Rs. 1 crore but here 
again the Revenue budget 
has a gap of about Rs. 5J 
crores and that too after taking 
into consideration the additional 
receipt of about Rs. 3 crores from 
the Centre, on the award of the 
Finance Commission.

The Government had raided the 
reserves for three years in suc
cession, to balance Revenue bud
gets, instead of balancing them, 
with additional taxation. The 
National Plan as far as our State 
is concerned, appears to be break
ing dov^n on the side of resources.
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Sut it is largely due to the famine, 
wmcli has deprived our reserves 
to the extent of about Rs. 10 
crores........  The recent pro
nouncement made by the Central 
Finance Minister on deficit finan
cing gives us hone that further 
assistance may come from the 
Centre.”
These are extracts from the Budget 

speech of the Finance Minister o f the 
State of Madras. I believe some of 
the other States would be in the 
same position. I would like the 
Finance Minister of the Government 
of India to consider this situation and 
see how best these States can be 
helped.

Just one word about deficit financing 
which has been mentioned by the 
Finance Minister of the Government 
of Madras. This has raised large 
hopes where they should not have 
been raised. We are already plan
ning for deficit financing of Rs. 140 
crores and if w*e are not to have dele -̂ 
terious effect, we must take care to 
limit the extent of deficit financing.

To my mind even the income-tax 
receipts which the Government con
templates for this year will not be as 
rosy as it is represented in the Budget. 
With a 66§ per cent, cut of electricity, 
production in South India has been 
cut down by two-thirds, that is 66S 
per cent, of the original production. 
The result is in textiles and in almost 
every industry, production is bound 
to be less and the income-tax that the 
Government of India will be getting 
will be correspondingly less, at least 
from that area. So. I do not think 
that the income-tax which the Gov
ernment of India expects will be col
lected, because there has been a gener
al fall in production throughout 
South India.

To this 1 suggest one alternative. I 
had put before this House on an ear
lier occasion the suggestion of levying 
labour taxes. In this country we are 
poor: our economic resources are not 
very high; our taxable capacity is very 
low. Considered from the point of 
view of money our resources are very 
limited. But labour is wealth. We 
have this tremendous humanity, ever 
inrreasing, with no employment. They 
cannot give money; but they can cer
tainly give labour. All those sche
mes which we have of building schools, 
building roads and other things in 
our villages can- be implemented by 
a levy of labour taxes. For one week 
or two weeks in a year everybody 
should work. Graduates before they 
are awarded degrees should be asked 
to put in one year’s service. This 
may not get money; but this will cer

tainly mean achievement of our ob
jective. T:Js scheme requires to be 
worked out in detail. 1 know and it 
has many limitations. But in the 
situaUoxi ixi v.h-ch we are placed, when 
we are not able to raise capital, labour 
tax is one which we can resort to. 
This is not a new idea. Big tem
ples in South India have been cons
tructed by Icbcur tnx. Even today 
canals are being maintained by la- 
bpur tax called (Kudimarawath). I 
hope this suggestion ô  ̂ mine will be 
properly examined. Orthodox econo
mists may not accept it. I do not know 
whether we have examples of this in 
other countries. But the special con<^- 
tions or our coimtry demand special 
procedures and spcrial ways of life. 
This is a matter which requires detail
ed examination at the hands of the 
Government of India.

Now I come to another matter of 
very great importance. It has pain
ed, as it would have pwned many 
others, to see m a n y  r e m a r K i)  made in 
the reports of the Public Accounts 
Committee. We have seen examples 
o f  corruption; we have seen cases where 
some people who are responsible for 
corruption are being promoted. This 
is not good for the establishment of 
sound morale in this country. We 
have seen in detail cases^ against cer
tain civilians. A time there was 
when we could never think of corrujv 
tion, particularly in the higher rungs 
o f the Civil Service. But certain 
things coming in the newspapers have 
made me ashamed. I come from a 
province which was famous, which 
was marked for integrity in its 
Civil Services. I am ashamed that 
some of them should now be corrupt 
and dishonest. But the point is how 
to prevent it. As to the necessity of 
abolition or eradication of corruption 
there are no two opinions. In my 
opinion, these judicial examinations, 
these judicial trials in matters of cor
ruption are not quite in place. Quick 
executive actions, strong actions, im
mediately taken is what we want, and 
they will prove to be a deterrent. 
Judicial tribunals are good in their 
own way; but many a time the elabo
rate procedure involved by the Evi
dence Act helps the accused. What 
v;e want is executive action, prompt 
action, and I would suggest that the 
Government of India should establish 
tribunals, on the lines of my own pro
vince, which can take quick and imr 
mediate action. One of the Ministers 
of the Madras Government told me that 
one officer who was suspended was 
for eleven months receiving a fat salary 
without any case being put up against 
him. These delays create demoralisa
tion which is not good. Previously 
when the British Government was here
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there was fear of the Government and 
oeople acted out of fear. But to^ay 
<nat fear has gone. I have had oc
casion to discuss this matter with 
many officials. The fear of Govern
ment has disappeared, but the devo
tion which is necessary to keep up the 
tempo of work has not com^. We 
should find ways and means to see 
that our public servants are really 
devoted to their work— not devotion 
out of fear, but devotion out of love 
for the country. But these things 
come out of inspiration from a higher 
level.

Shri S. N. Das CDarbhanga Cen
tral): How will it come?

Shri T. S. Chettiar: That must
come from out of inspiration from
above.......

Shri S. N. Das: From heaven?
Shri T. S. A. Chettiar: From you

and me
T come to the next point. My part 

of the country is in the grips of a 
famine. There has been a terrible 
famine the like of which has not been 
seen for the last twenty-five years. 
The rains have failed continuously 
and the conditions of the people are 
terrible. We do not know the rea
sons for the failure of the rains; but 
one of the reasons undoubtedly is the 
cutting down of trees and the denu- 
nation of the forests. Usually we are 
out with plans the results of which we 
can see ourselves. But we are un
able to soend money for things the 
results of which will be seen in the 
next generation, twenty years hence, 
or thirty years hence. Reafforesta
tion of the areas which we have d ^  
nuded of trees will take fifty years or 
more. But unless we do it. I am 
afraid the rains which have been
becoming less every year will be- 
<'ome less and less, and large areas 
will become a desert, as the Rajpu- 
tana desert. So it should be the 
policy of the Government to replant 
forests in a much larger measure 
than we have done u p  tilf now. We 
must ateo explore the possibilities of 
artificial rain about which till now 
not much has been done.

1 do not want to take much more 
o f the time of the House except to 
say a word about education. In giv
ing a reply on the Demands of Edu
cation we were told that the Govern
ment of India did not take article 45 
of the Constitution seriously, and 
since it was not tackled seriously in 
consultation with the Provincial Gov
ernments. nothing was planned to
provide compulsory elementary edu
cation for all the children in this 
country. That reply was far from

satisfactory. I would' like to suggest 
to the Government of India that if 
we want permanently to increase effi
ciency of production, increase the 
normal efficiency of every ordinary 
man and woman in this country, edu
cation must get a priority. And I 
hope plans will be made, in consul
tation with the Provincial Govern
ments undoubtedly, by labour taxes 
by requesting and persuading and by 
making it a condition that everybody 
entering government service must give 
a year o f service in schools and col
leges and such other measures, so that 
this article will not remain a pious 
wish but will become true. And that 
will be one of the most glorious of 
our achievements.

Pimdit Lingaraj Misra (Khurda): I 
would like to take this opportunity of 
placing and pressing before this 
House the claims of Orissa in the 
matter of location of the proposed 
iron and steel factory at a convenient 
distance from the Hirakud power 
station. I believe the calculated fac
tual findings of experts carry better 
conviction than the interested plead
ings of a layman. So let me quote 
some facts and figures from the offi
cial reports of the Geological Survey 
of India to prove how the western 
region of the Orissa State will be the 
most suitable place for • the location 
of the iron and steel plant.

Mr. J. C. Brown, Superintendent—  
p.Sc. of the Geological Survey o f 
India, writes in his book “ India’s 
Mineral Wealth, 193r*:

“ Subsequent explorations by 
various geologists led to the rea
lisation of the fact that in parts 
of Singbhum district and in the 
adjoining States of Keonjhar. 
Bonai and Majoirbhanj, a region 

'  ^ in g  some 150 to 200 miles from 
Calcutta, there exists one of the 
major iron ore fields of the 
world in which enormous tonnage 
of rich ore are readily available.
It usually occurs at or near the 
tops of hills and the most impor- 
tent range runs from near Rothna 
in Bonai State in a north and 
north-easferly direction rising 
1,500 ft. above the surrounding 
country, where haematite averag
ing over 60 per cent, of iron 
occurs along practically the whole 
length with a few negligible 
breaks. Smaller ranges also con
tain good ore and foUow a direc
tion roughly parallel to the main 
one.
Again, in 1934. Mr. S. C. Jones es

timated the minimum quantity of ore 
then known and averaging not less
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than 60 per cent, of iron as follows: 
“ Bonai State 648 million tons. Keon- 
jhar 988 million tons.”

Mr Fox in ^is publication “ Re
cords of the Geological Survey of 
i Z i l  Volume LXXVI No. I, Mineral 
Wealth of India” published in 1942, 
writes:

“ I think it is unnecessary for me 
to say that the iron resources of 
India are as much in quantity and 
superior in quality to even those 
of the United States of America.
In one tract alone, comprising 
the areas of Singbhum, Bonai, 
Keonjhar and Mayurbhan], the 
resources of iron ore with iip- 
wards of 60 per cent of iron 
content are computed at not less 
than 3,000 million tons by one 
careful Seologist, and probab^ 
as much as 20,000 million tons 
of high grade iron ore by an ct- 
perienced American iron m pter. 
When supply of cheap electrical 
power is made available, there 
will come a great era in steel mak
ing in India. But there is no reason 
why India cannot now become 
one of the greatest producers of 
pig iron and ferro manganese.

These are the findings from official 
reports. It is not only iron ore alone but 
all the other necessary raw materials, 
namely manganese ore, limestone 
and dolomite, chromite, fireclay, quar- 
tzite and coal are also available in 
inexhaustible quantities within a dis
tance varying from 16 to 85 miles 
from Borakote in the ex-Bonai 
areas of the Sundargarh district. This 
was considered to be the most suita
ble site for the proposed iron and 
steel plant by the Japanese specia
lists who had recently visited diffe
rent parts of India for the purpose. 
I understand that the Japanese indus
trialists had been so much enamoured 
of this particular site that they were 
even prepared to build a port and har
bour on the Orissa coast and to con
nect it by railway line to this site 
as a part of this iron and steel pro
ject fpr the more economical export 
of finished products.

But I must confess that the coal 
available in this part of the country 
is of a lower grade and is not at prer 
sent quite suitable for metallurgical 
purposes. But even in this respect 
there is no cause for discouragement 
as the Council of Scientific and In
dustrial Research is quite alive to this 
position and has been exploring ways 
and means for the utilisation of such 
low grade coal for the purpose of the 
iron and steel industry. From thp

proceedings of the meeting of the 
Council held at New Delhi on the 12th 
of March last, I find that they have 
taken up a project costing over Rs. 
15 lakhs for smelting of iron ore by 
low shafts furnace process with the 
use of coking coal. It would facilitate 
the establishment of iron and steel 
industry in parts of the country where 
iron ore of the requisite quantity is 
abundantly available, but the coking 
coal resources are deficient. Investi
gations On the project of coal blend
ing now under _ way at Jamshedpur 
have shown that India’s coking coal 
resources could be considerably ex
tended by the blending of non-cokinff 
coal. The Council of Scientific and 
Industrial Research have recommen
ded that in the projected iron and 
steel works. Wending facilities should 
be provided, and the plant designed 
for the use of blended coal and rail
way transport arrangements should 
be made on an adequate scale for the 
blending practice to be introduced.

From these facts it is unquestionably 
established that Borakote in the Sun
dargarh district of Orissa State would 
be the most suitable site so far as 
all the necessary raw materials for the 
industry are concerned. As regards 
power, that also will be adequately 
and cheaply available from the Hira- 
kud power station. Hirakud is ex
pected to produce 300,000 K.W. of 
power and its ready utilisation is one 
of the main nroblems facing the 
Governments of Orissa as well as of 
the Centre. Unless the power produ
ced at Hirakud, is readily consumed 
by such big industries. ^  Hirakud 
Project will not im m ed ia te  pay and 
so the Government of Orissa will not 
be in a position to start paying back 
the heavily accumulating loans which 
are accumulating with compound in
terest every year. Hence it is in the 
interest of the creditor as well, I 
mean, the Central Government, that a 
big project like an Iron and Steel 
Factory should be established at or 
near Hirakud.

One more ooint that I would like 
to urge is that our mineral resources 
are a big potential source of wealth 
to the State. Our minerals are being 
sold at very high rates in the mar
ket. as would be evident from one il
lustration, that manganese is selling 
at Rs. 120 per ton. When the State 
Government gets as royalty only rupee 
one to rupees two per ton. the mid
dleman is allowed to make a profit of 
about Rs. 80 to Rs. 90 per ton. The 
State is not allowed to levy any sales 

nnr to enharire the rate of royal- 
fv which is fixRd bv the Centre in 
the so-called alL-India interest. This
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is only one instance— I can multiply 
it. Are w e  to suffer in this way at 
the cost of our existence and at the 
cost of peace, tranquillity and de
velopment of the country as a whole?

I should frankly disclose to the 
hon. Finance Minister, who unfortu
nately is not present in the House, that 
an apprehension is growing in some 
quarters that he is no longer able to 
maintain that attitude of disinterested
ness and impartiality between the va
rious States, after his being elected to 
this House as a representative of a 
particular territorial constituency. 
He is now inclined to have savings 
from big approved projects, so that 
he could find some money for some 
projects in constituencies or States in 
which he nas become interested. At 
least the people of Orissa see the 
hidden hand of theTihance Minister in 
the slowing down of the execution of 
the Hirakud Dam Project.

Although some classes of consumers 
like the pan chewers to which frater
nity I claim my own allegijmce, have 
reason to be sore with the Finance' 
Minister for having further raised the 
already high price of betel nut,
I must unreservedly congratulate 
him for the successful way in which 
he has adhered to the very sound 
principle and policy of'taxation which 
he had himself enunciated last year, 
namely: •

i i
Shri Deogam (Chaibassa—^Reserved— 

Sch. Tribes): I come from an area 
mainly inhabited by tribes, the most 
ancient sons and daughters of mother 
India and whom I have the proud pri
vilege of representing in this august 
House. I consider that the more 
backward a place is, the more is the 
responsibility of the Government to 
help it. I, therefore, am very thank- 

“ful to you Sir, for having given me a 
chance for the first time to ventilate 
in this august House the various dis
advantages and disabilities under 
which tte Scheduled Tribes of Bihar 
and Orissa are smarting. In such a 
short time I wiU have to be very brief.

Education is the most urgent need 
of our people but the primary educa
tion is not given through the medium 
of the mother tongue and a large num
ber of students, I mean the tribal stu
dents, who discontinuing after comple- 

% ting their primary education. fall 
back to illiteracy. Had there been 
teaching in tribal languages and had 
there been books and literature in 
tribal languages, there would have 
been continuity in the education of 
these tribal students. Our President, 
the Prime Minister and the Planning 
Commission have all admitted that

the medium of instruction shoi^d b e  
the mother tongue of the child but 
there is a great dearth of textbooks in 
tribal languages and the State (Gov
ernments are not encouraging publish
ing literature in tribal languages. I 
should not be misunderstood. I am 
not against Hindi which every Indian 
must leam and so also the tribes. 
The best way to inculcate education 
among the tribes is by appointing qua
lified tribal people to posts in Edu
cational Departments such as Sub-Ins
pectors of Schools, and Superinten
dents of Hostels in which mainly tri
bal students live. In the hostels- 
special coaching classes by Superin
tendents or House-masters will be ne
cessary and for this more Superinten
dents and mor« House-masters should 
be appointed so that special care may 
be taken of the Scheduled Tribes child
ren in preparing their lessons.

Reform in education is urgently 
needed. We should not continue ta 
impart education in such a way as 
can only turn out clerks. Arts, handi* 
crafts, vocational teaching such as 
carpentry, agriculture, nature study 
etc., should find a place in our school 
curriculum. Teachers are nation buil
ders and as such, much should' be 
done to ameliorate their conditions by 
giving them adequate salary. I visi
ted several schools and hostels during 
January last and I found that every
where the teachers were iJl-housed 
and ill-paid. We cannot expect such 
a big task of nation building from 
such a class of people. Health is 
wealth. This applies not only to an 
individual but for a nation. What is 
the real wealth of a nation? A na
tion is rich if her people and child
ren are healthy. To gain this end o f  
national health, we must take care of 
our children who will be the future 
citizens and on whom depend our 
honour, independence, and other 
things. Hygiene should be a compul
sory subject at least upto Matriculation 
standard. Doctors and nurses should 
be available in greater numbers but 
their duty should not be confined to 
medical care only; in addition to that 
they should teach hygiene, sanitation 
and first aid to our illiterate people. 
Homoeopathy is the cheapest and best 
system and is most suited' to a poor 
country like India, So, homoeopathic 
colleges and doctors should receive aid 
and encouragement. On account 
of the cheapness of the medicine, ho^ 
moeODath'c doctors have better chances 
of serving the poor people even gratis 
than any others. The M inistry. of 
Health should give equal chances to 
this homoeopathic system as no one 
can deny the great truths of homoeo
pathy which are confirmed by quite 
satisfactory results.

Our health depends on good food. 
It is shameful for us that a vast land
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like India at present is unable to feed 
its people. There should be more 
out-door field work for the Grow More 
Food officers than table work. I am 
told by some Grow More Food officers 
that they are required to do more 
table work than field work. Our vast 
country should be utilised so that not 
an inch of land will be left unused. 
All the useless and wild growth should 
be removed and replaced by useful 
crops, fruit'±>earing trees and timber. 
Even very small countries can produce 
m ore than what we can do. If we 
could only educate our masses and 
get their co-operation in producing 
more food, then only, we can have 
-enough of nutritious food for a strong 
and healthy nation. The cultivator 
should not only depend on producing 
foodgrains. Mixed farming, including 
sheep and* goat farming, dairy farm
ing, cattle breeding, pisiculture, bee
keeping, and poultry should be taught. 
We cannot think of the Indian nation 
without our cattle wealth, and with
out the cow which gives us milk. This 
work should not be left to illiterate 
poor farmers as has been the practice 
hitherto. As all these require a good 
deal of learning, our educated youth 
must take to farming and mixed farm
ing. For village uplift work. Govem- 
jnent pension-holders should be en
couraged to live among the villagers 
by giving them an extra allowance so 
that they may use their'ripe store of 
knowledge in the uplift work, and 
thus serve a real need.

Once again I would remind the 
House that I come from a hilly rugged 
region of our country, covered with 
hilly vegetation. We cannot produce 
m uch food without irrigation facili
ties. In our region, our good old 
grandmother, nature, has given us very 
deep and immense wealth. We, by 
clearing the jungles, made it habitable 
and made it easy of access to other 
much organised outside forces who 
are daily taking our iron, copper, 
manganese, coal, soap-stone, lime
stone, bauxite, etc. We have the big
gest iron and steel factory in Asia. 
We have ttie only copper mine in 
India, a very big cement factory in the 
centre o f a vast area of limestone.

An Hon. Member: What is your re
gion ?

Shri Deo^am: In Singbhum. But,
we the children of the soil, the real 
explorers and poineers, are the poorest 
in a land of plenty, amidst hidden 
treasures of nature. What an absur
dity? What a big paradox? We are 
m ere- labourers and Door cultivators 
o f lifid. By our toils and sweat, we 
are enriching the capitalists and or- 
Ifanised external forces. We are losing 
our lands, for, unfortunately, they

have hidden treasures beneath. We 
are being reduced tojthe position of 
landless labourers, to live in_cottages 
which are oven-crowded, dirty and ill- 
ventilated. During December-January 
last, I visited Cheria Duiya, an in
dustrial area of my constituency. I 
found that cultivators of the land and 
the labourers ace not taken care of at 
all. What is the real capital of an 
industry. Not money indeed. It is 
the man-power, and so the capitalists 
must improve their conditions imme
diately and bestow on them more care 
than they do on their treasure. The 
Damodar Valley Project may be a 
wonderful display of engineering skill; 
the Hirakud Dam area may be turned 
into the Ontario of India; Chota Nag
pur may become the Switzerland of 
India. But, these big industries and 
big schemes have deprived the poor 
Adivasis of their land, their hearth 
and home. May I remind the House 
that the aboriginals stand or fall with 
their land? Once you displace them 
from their land, you cannot make 
good the loss by any amount of mone
tary compensation. Here, I cannot 
check the temptation to qutJte the 
famous lines of Oliver Goldsmith:

“Princes may flourish or may 
fade

A breath can make them, as a 
breath has made.

But a bold peasantry, their 
country’s pride.

Once destroyed can never be sup
plied.”

Do not bait them to accept money, for 
money is volatile and trash in com

, parison to land. With all the emphasis 
at my command, I say, land for land, 
house for house must be given to the 
displaced persons wherever they may 
be in Inclia. On the completion of 
big schemes, these poor people must 
not be lost sight of. Proper and care
ful attention must be paid to tiieir all 
round progress.

I could not complete my speech. I 
shall sum up in a few minutes what I 
have to say.

Mr. Chairman: The second bell has 
been rung. The hon. Member has 
been reading from a manuscript. He 
has already taken 13 minutes. If he 
wants a few more minutes. I do not 
know how long he will take. I would 
request the hon. Member to bring his 
remarks to a close. ♦

Shri Deogam: To sum up, I would 
request the Central Government and 
through it the State Governments, to 
give soecial attention to the all round 
development of the Scheduled Tribes, 
specially on the subject of education
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through the mother tongue, by pro
viding more aid, and by seeing that 
land does not pass from their hands 
and faU into the clutches of the ex
ploiters, by fighting out corruption 
which is rampant in the tribal areas, 
by allowing them to exploit more and 
more the industrial and forest resour
ces, and by appointing them to im
portant posts.

Shri S. C. Deb (Cachar-Lushai Hills): 
Sir, I am very thankful to you for giv
ing me this opportunity after eleven 
months.

I welcome the policy of the Govern
ment for a higher level of food produc
tion and higher production in the in
dustrial sector, for a favourable balan
ce of trade, for the shaping ̂ f_  the in
dustrial policy and supply of finished 
goods to the consumers at reasonable 
prices, and also for the special at*- 
tention to tea industries. Our finan
cial proposals are based on planning 
and are for planned economy. I hum
bly suggest that for a planned economy 
to bring about a welfare State, the eco
nomic life of the whole people should 
be taken into consideration. And for 
that, large-scale industry, either in the 
public sector or private sector, should 
be co-ordinated with small-scale in
dustries and cottage industries. I also 
suggest in this connection that Giov- 
ernment should undertake a survey of 
cottage and small-scale industries in 
the whole country to see how they 
can be developed, so that the standard 
of our people in general can be raised.

Many hon. Members in this House 
raised the question of unemployment. 
I join hands with them in their feel
ing and expression. There are un
employed youths, landless labourers, 
and also industrial labourers unem
ployed about whom my hon. friend 
Shri Shastri spoke in a very able 
manner. I think we should have a de
finite plan of employment. We are 
giving special attention to big indus
tries. but small-scale and cottage in
dustries should also be co-ordinated in 
the economic life of our country.

Our Prime Minister, in welcoming 
the Plan, has suggested that the Gov
ernment has made a small beginning. 
In this connection. I would like to 
suggest that it should not be a small 
beginning. It shouM be a beginning 
for planned economy of the whole 
country, taking its whole population 
and the unemployed into considera
tion. It is our primary duty to see 
from now onwards that our country’s 
economy is built up on sound basis 
and that the standard of life of our 
people is raised. For this, planned 
economy is necessary.

I welcome the idea of the Govern
ment to form the Bharat Sevak

Samaj, I like the idea very much, and 
I urge upon the Government to form  
such units in every part, of the coun
try to foster the Plan to its success.

So far as my area is concerned, X 
would like to say one or two wOTds 
about planning. It is the Cachar Dis
trict in the State of Assam. In the 
post-war plan, there was a propos^ 
for developing a Barak hydro-electric 
project to control floods there and also 
for feeding the smaU-scale and large- 
scale industries in that area. Along
side of Cachar District, there is Mani
pur State, and its neighbouring dis^ 
trict is Lushai Hills. And it is almost 
cut ofif by hills from the other parts 
of the State. A project had been plan
ned for this area. Once in every two 
years or so. there is flood in this area. 
Last year, we had two consecutive 
floods. The crops were daijiaged. Un
less a dam is constructed there and 
power is generated, the area cannot 
be made economically, sound, because 
where the work is being concentrated^ 
there is every chance of this flood in
undation every two or three years.
I asked the people who are in charge 
of planning there whether there was 
plan to absorb the . refugees their 
number being almost two lakhs and 
labour population in the project, but 
they could not give me any satisfac
tory answer. I would draw the ai 
tention of the Government to the need 
for developing industries so that the 
unemployed people there could bene
fit.

Now, I come to the subject of the 
crisis in the tea industry in our area. 
In this House, on several occasions, 
our Industries Minister has made 
statements regarding unemployed 
labour and also about saving the in
dustry as a whole, and many hon. 
Members also raised this question and 
expressed their concern for this in
dustry and also for labour. The 
labour there is drawn from different, 
parts of India, from U.P., Bihar, Mad^ 
ras, Orissa and Madhya Pradesh. For 
almost three generations they have 
been there, and they want to settle 
there. The labour^ that becomes sur
plus tries to settle there and does not 
want to move away from there to 
their place of origin. So, this crisis has 
created a problem there.

After nearly 11 months, I have got 
a chance to soeak. and may I crave 
your indulgence for two minutes 
more?

Mr. Chairman: The hon. Member 
can have two minutes more.

Shri S. C. Deb; In this connection, 
the hon. Minister of Commerce asd 
Industry told us that over-production^ 
and the consequent adoption of bulk 
buying and the reopening of Londoli
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-auctions have been responsible for 
this crisis. If only our Government 
had taken a longer view of the pro
blem, this situation could not have 
arisen at all. While the price in the 
wholesale market became low, the 
price in the internal market remained 
the same. If this aspect had been 
considered by the Government in a 
^ n cre te  manner, such a crisis could 
jio t have arisen. However, I congra
tulate the Government for having 
taken a special interest in the matter, 
in order to save the industry. They 
have already given some benefit to 
the industry. But still my concern is 
that there are about 40,000 workers 
lying unemployed, and some of the tea 
gardens are closed. When the market 
for tea is growing up. why should these 
gardens be closed? The Government 
should take special notice of this and 
take suitable measures to keep the 
tea gardens open in this season when 
plucking activity is in a high pitch. 
I look at this problem not only from 

the point of view of labour, but from 
the point of view that the tea indus
try is a very essential industry for 
earning us foreign exchange next to 
the jute industry. The Tea Bill which 
w ill be coming up before the House 
very soon, does not give adequate 
protection for the industry. There are 

'Some lucunae there, and something 
is wanting, which makes the Industry 
depend upon the mercy of the em- 
l)loyers.

There is one other Doint which I 
would like to emphasize here. Our 
internal market in tea should be 
created on a sound basis. The usage 
o f Waste tea should be penalised, for. 
it is prevalent at present in the 
market, and it is detrimental to the 
health of the country as a whole. If 
aU these problems can be properly 
gauged by the expert committee that 
w ill come into being, and a proper 
legislation is undertaken, I hope this 
industry can be saved.

12 N oon .
Shri Siddanaajappa (Hassan-Chik- 

magalur): Sir. I thank you for
ihe opportunity you have given 
me to participate in this debate. 
At the outset. I straightaway 
congratulate the Finance Minister for 
the marvellous way in which he has 
handled the finances of the country 
and has taken us these two years to
wards the fulfilment of the Five Year 
Plan, and we have stepped into the 
third year of the Plan. It is  only 
recently that this Five Year Plan has 
been finalised, and the country is 
proud of it. But there is  one differ- 
-ence between the Plan we have before 
tis, and the Plans that other countries 
iiave  adopted and executed, and that

is, that this is a Plan which has to be 
executed in a democratic country in 
the most democratic manner possible. 
That is not an easy thing. But I am 
sure the country is determined to 
make it a success, and I hope it will 
prove a success.

I welcome the Finance Bill, and the 
various proposals embodied in it. This 
Bill has inevitably to fit itself into 
the background of the Five Year Plan, 
and I am sure that our Plan, being 
piloted by so able a person as our pre
sent Finance Minister, is sure to take 
us to the desired end.

I particularly welcome the increase 
in the import duty on betel-nut—I 
come from a State where a large area 
is under betel-nut cultivation. No 
doubt, it means an increase in the 
burden on the consumer. But I am 
sure the consumer will bear it in the 
interests of the development of this 
indigenous industry.

In the Five Year Plan, the first 
priority has been given to the im
provement of agriculture, and rightly 
so. But all the time we talk of im
provement of agriculture, we neglect 
the interests o f the person who has 
to produce the food requirements of 
the country— I am referring to the 
agriculturist. The majority of the 
population, nearly 70 per cent, of the 
population of the country consists of 
agriculturists who reside in the rural 
Darts. It is common knowledge that 
the Indian agriculturist is proverbial
ly poor. And what is it that the Go
vernment of India are doing to am
eliorate his condition? We talk of 
making India self-sufficient in agricul
ture and it is this poor agriculturist 
whom we hold responsible for achie
ving that object. But have we tried 
to improve his condition? Whenever 
Government tries to make the food- 
grains he produces available to the 
public at large, it comes forward with 
the control of prices. In doing so, 
I am sorry to say, it is only the 
interest of the consumer that is 
paid heed to, neglecting the in
terest of the agriculturist. We have 
not at present got reliable statistics 
relating to the actual condition—the 
economic condition— of the agricul
turist. and also relating to the cost of 
production of the foodgrains. It is of 
paramount importance that we should 
try to have these statistics. Without 
these, it is not possible to assess what 
return the agriculturist should reason
ably get for the produce for which he 
is responsible^ I. therefore, urge upon 
the Government while determ ining the 
price o f the agricultural produce to 
have the interest o f this agriculturist 
foremost, and to see that he gets pro
per return for the foodgrains he prp;- 
duces.
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Now I come to some problems which 
affect my State. There is a persistent 
feeling in the South that the South has 
been neglected in many respects, and 
this reminds me of the common say
ing that whatever is out of sight is . 
out of mind also. Probably the dis
tance is responsible for the comparer 
tive neglect of the South at the hands 
o f the Central Government. As every
body is aware, the Mysore State is 
reputed to be a model State and it 
has been so for the last several years. 
The State is fortunate in having a suc
cession of enlightened rulers with 
broad outlook and democratic tradi
tions. The Mysore State before it 
was integrated with the Centre had 
many sources of revenue and it had 
embarked upon very ambitious pro
grammes. After its financial integra
tion with the Centre, it lost a greater 
portion of its revenue and now the 
programmes that are embarked upon 
and which had been executed in part 
are held up for want of sufficient fin
ances.

In this connection, I would like to 
refer to one particular project which 
is included, no doubt, in the Five Year 
PJan, but which the local Government 
is finding it not possible to proceed 
with— t̂he Bhadra Reservoir Project.
It is a very important project for the 
State. It is a multi-purpose project 
and it is estimated to irrigate 2.24.000 
acres of land and to generate 13.500 
kilowatts of electrical power. This 
electrical power is very important 
from this point of view, that it is very 
near the well known Bhadra vat i Iron 
Works. If this electrical power is 
made available to those Works, the 
production of steel and iron ran be 
speeded up. So, I urge upon the Go
vernment to come forward liberally to 
help this project to be executed and 
completed.

Then, there is another peculiar prb- 
blem of Mysore, that is, the problem 
relating to certain hill tracts cnlled 
Malnad. A few years back the Central 
Government recognised the importance 
and urgency of improving those parts 
and it set up a Committee. That 
Committee worked for sometime, and 
I reliably understand it submitted an 
interim report. But after a few 
months that was shelved— I do not 
know for what reasons. But the pro
blem is there staring us in the face.
It is a very backward area but rich 
in forest and mineral wealth. I re
quest the Central Government to take 
up this question, pursue it. and to see 
that necessary arrangements are made 
or a sclieme is evolved to improve 
the condition of those parts.

One minute, more. Sir. I come to 
the reorganisation States. We wel
come the idea of the formation of

Andhra State. That satisfies a natu
ral and legitimate desire on the part 
of those people to have a State ol 
their own, and we are glad that the 
Government has announced the forma
tion of the Andhra State. But the 
formation of the Andhra State has 
encouraged the other parts of the 
country ^ i c h  are likewise agitating 
for the formation of their pro
vinces, and the agitation has in
creased. In this connection, parti
cularly, I would like to 'mention the 
injustice that is being done to Bel- 
lary taluk. According to the latest 
census enumeration, Bellary taluk has 
a greater number of Kannadigas and 
it must rightly be joined to the My
sore State along with the other six 
taluks of Bellary district and there is a 
strong agitation going on in that 
taluk.

Shri Velayudhan (Quilon cum Mave- 
likkara—^Reserved— Sch. Castes): WTiat 
is the difference between the two?

Shri Siddananjappa: I hope the Go
vernment will soon come forward with 
the statement joining the Bellary taluk

* with Mysore along with other six 
taluks.

Shri V. G. Deshpaade (Guna): I 
must express my inability to join my 
hon. friends in congratulating our 
worthy Finance Minister for little con
cessions here and small relief there, 
particularly when the night-mare of 
deficit financing is confronting us cons
tantly. I will draw the attention of the 
House to one particular clause, I mean, 
the amendment to section 15-B, where 
exemptions to the assessment are given, 
and our Finance Minister has amended 
his own amendment, where he says, 
‘which is not expressed to be for the 
benefit of any particular religious com
munity’. I never knew that, just like 
his other colleagues, our Finance 
Minister is also obsessed with the idea 
of secularism. In this, our national 
Government, everything that pertains 
<0 a community is taboo, and, on ac
count of this complex, I am sometimes 
afraid they may drop the Community 
Projects also and might undertake 
some non-communal projects. Our 
object in establishing a secular State 
was never to discourage any religious 
activities or religious charities. What 
we meant by secularism or non-com
munal State was that we shall not dis
criminate against any community. But, 
in this country, we are finding that 
in charities also our Government has 
got the courage to come forward and 
say that any charity done for any re
ligious purpose or for a religious com
munity may not be encouraged and it 
would be an offence. I was really very 
much shocked at this suggestion. 
From times immemorial we have been 
devoting large portions of our w^ealth 
for religious purposes. It may be said
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that we are not opposing religion but 
only anything done for religious com
munities. I feel that this is even more 
objectionable. Suppose, I construct a 
temple, say at Somnath, it will be a 
charity for a particular religious 
community. If I construct a tank 
or if I devote a certain sum for 
having Ved paths at certain temples or 
shrines, that would be d iscard^  and 
that would never be included in th e . 
list of exemptions. I find that its im
plications are even more serious. No
where have they defined what is a reli
gious community. According to me, the 
depressed classes are a religious com
munity. Any Christian or Sikh can be 
a Harijan. A donation given to the 
Harijan Sewak Sangh would be exclud
ed and would not be included in the list 
of exemptions. Still, if I start a school 
for Anglo-Indians that would be ex
empt because that is not a religious 
community but a racial community and 
Mr. Anthony may be perhaps pleased 
by this. Suppose the Princes start a 
school for giving special education for 
the sons of ex-Rulers and maintaining ' 
good accounts, any donation given to 
that school wUl be exempt. The mill- 
owners’ sons, if they start a school 
for giving training in Managing Agency, 
that will also be exempt. But. if I 
start a school, specially for Harijans, 
that would not be exempt. I feel all 
this is being done on account of tne 
complex regarding secularism from 
which our country is suffering and we 
find that this complex is leading to 
such disastrous results that unless the 
House rises in protest against this 
policy, the country would be ruined to 
a great extent.

Every Member is doing his duty 
v/hile speaking on the Finance Bill. 
My hon. friend, Mr. Shastri did his 
duty of paying a glowing tribute to our 
Prime Minister for his imagination. 
Our Prime Minister is really a man of 
imagination, but sometimes bis inia- 
gmation runs riot. I found that yes
terday. our Prime Minister while speak
ing on communalism, said that “ the 
Hindu Mahasabha and the Jan Sangh 
and others are conducting their agita
tion and I know from where they get 
the money!” I do not know what he 
knows. If he has got any evidence, he 
should come forward. By making 
these suggestions and insinuations, 1 
do not know what he means. If he 
says that he knows from where we are 
getting the money, we know where the 
money for the Congress comes from.
I know that the Rajpramukh of 
Madhya Bharat, the Maharaja of 
Indore donated Rs. 10,000 for the hol
ding of the All India Congress Com
mittee session at Indore. The Maha
raja himself admitted it to me. If we

go on with this controversy regarding 
the sources of money, I think it will 
have no end.

I really admit it and I really plead 
guilty to the charge of communalism. 
But our friends and our opponents, in 
saying that they are above communa- 
lism and nationalism, they have left 
even humanity and the human touch. 
This morning we had asked certain 
questions about the treatment to the 
prisoners. I found those answers given 
which we could contradict with the 
greatest authority. I asked a question 
whether trials are held in jails and 
police stations. The answer was. ‘No 
complaints were being received’. I 
could not understand that. He should 
have said that the trials are held in 
open courts. Now. I do challenge any 
hon. Minister who says that the trials 
are not being held either in police sta
tions or in jails. Very respectable per
sons are handcufTed. Persons, after 
they are arrested, are beaten and man
handled. Complaints in writing have 
been made and with all this the mighty 
show of great strength and the mighty 
power of the Congress Government is 
being displayed in this capital city of 
Delhi...........

Shri S. V. Ramaswamy (Salem): On 
a point of order. Sir, is all this rele
vant to the Finance Bill?

Shri V. G. Deshpande: ..........  when
Members of Parliament are not being 
allowed to visit Jammu and Kashmir 
under the pretext that it will affect the 
security of Jammu and Kashmir. I 
want to ask what is the law and order 
situation in the country. I represent 
Madhya Bharat. The other day I re
ceived an urgent wire from my con
stituency. I visited that place. Re
ports have come and I have seen with 
my own eyes that the dacoits’ menace 
has increased very much in Madhya 
Bharat, that the dacoits had the cour
age to attack a police station at a 
tahsil headquarters in open day and 
after looting the armoury, they took 
away six rifles and a large quantity of 
ammunition after having shot down 
two police constables. The atrocities 
have not ended there. The other day 
we were receiving reports that two 
miles from Gwalior, near Motj Jhara, 
there was a big case of dacoity. Not 
only that. From Morena also six 
rifles were stolen. I went to my 
constituency because I received a 
complaint that in the distant part 
of the border of Rajasthan and 
Madhya Bharat in the village of Lap- 
chora near Bamori, one man was burnt 
at 20 places, property worth 32,000 
rupees in Victorian coins and 10,000 
rupees in currency notes and 80 tolas
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of gold were stolen and the man from 
whom this property was stolen went to 
the Superintendent of Police and other 
officials and complained to them, that 
these dacoits were not big men like 
Man Singh or Amrit Lai. They say 
that these big persons do not attack 
small people. They said that the Police 
Inspector of thana Bamori was himself 
involved in that dacoity and was pre
sent there. The man who made this 
complaint came to Delhi and had a se^t 
in the gallery. I took him to 
Dr. Katju, our Home Minister and this 
matter was brought to his notice 
not only by me but by other Con
gress Members also. I have to point 
out that I made a representation to 
the Home Minister of Madhya Bharat 
and you may be surprised to hear that 
he has given the names of eleven per
sons whom he identified but not one 
of them has been arrested as yet. This 
is the law and order situation in this 
country and we are being told that we 
are in this wonderful Raj where a man, 
because he utters a slogan, because he 
is suspect of being a communalist, is 
given the harshest treatment and an 
inhuman treatment. You are neither 
communal, nor national, nor even 
human. This is the position of law and 
order. While lawlessness prevails, you 
have not got the resources to arrest 
even one man. That is the position 
we are fipding ourselves in.

Sir, you yourself congratulated the 
Congress Government for its progres
sive policy in regard to protection of 
cattle wealth. I do not know what 
guarantee our Constitution has given, 
but only two days ago the ex-Congress 
President, Babu Purshottamdas Tandon, 
accused the Congress of not fulfilling its 
pledges solemnly given to the country 
that cow-slaughter will be stopped com
pletely. No legislation has been 
brought forward, and the argument is 
put forward that unless you give more 
attention to the breeding and main
tenance of the cow, what is the use of 
stopping cow slaughter? This argu
ment is fallacious. Supposing there 
is no food and our Government is un
able to supply food— and this has hap
pened in Shivpuri where although 
there is plenty of wheat crop, no wheat 
is available in the open market, be
cause the contract has been given to 
one Congressman for supplying wheat 
—supposing you cannot feed the people, 
would you allow murders? Would 
you remove section 302 from the Indian 
Penal Code because people are not 
properly fed? In the same way, if you 
cannot feed the cow and cannot im
prove its breed, should you allow cow 
slaughter to go on? I want to ask a 
straight question. Is Government not 
maintaining slaughter houses where 
cows are slaughtered? Hs^ve you stop-
59 PSD

ped the slaughter houses owned by Cor
porations. Beef is being sold in the 
city of Delhi. You may condemn me 
a j a communal man. To be religious 
is a crime in this country. My point 
is that our Government has miserably 
failed in fulfilling its promises. As 
such, I am not in a mood to congratu
late thfe Finance Minister for the won
derful prosperity he has brought to 
this country.

Dr. M. M. Das (Burdwan—^Reserved 
— Sch. Castes): One of the previous 
speakers, Mr. Chettiar. suggested that 
a labour tax should be imposed, I am 
sorry I cannot even entertain the idea 
of such a tax. It is nothing new. In 
U.P., East Punjab and Madras, you 

find that a labour tax has been impos
ed on scheduled caste workers engag
ed in digging canals etc. The way in 
which legislation for the levy of labour 
tax is implemented speaks glaringly 
of the oppressions and exploitations 
to which, under its garb, the poor and 
helpless scheduled castes and tribes 
are subjected. If my hon. friend goes 
through the Scheduled Castes Com
missioner’s Report, he will find many 
examples which will prove how such 
laws have been implemented. This
ii the reason why the very idea of a 
labour tax is repugnant to me.

Now, I would like once again to 
place before the House the desirability 
of revising our present jute policy. 
My province. West Bengal, is vitally 
interested in the jute trade. The 
economy of my State is intimately 
connected with the jute industry 
Whenever something goes wrong wit! 
this industiT, we feel perturbed. Th< 
present condition of the jute industry 
is as follows.

Firstly, the price of raw jute conti
nues to remain below the production 
cost

Secondly, Government refuses to 
accept any proposal for the fixation 
of minimum price of jute. The recom
mendation Qf the Agriculture Minis
try to this effect has been turned down 
by the Commerce and Industry Minis
try.

Thirdly, the removal of ban upon 
export of jute has not been effected 
and in Government’s own words it is 
considered “ unthinkable” .

Fourthly, Indian jute mills are pur
chasing Pakistan jute in preference to 
Indian jute because of the superior 
Quality of Pakistan jute and for some 
other unknown reasons.

Fifthly, the jute mills propose to 
reduce their production by the ceiling 
of a further percentage of jute looms.
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Sixthly, both the West Bengal and 

the Central Government have emphaii- 
caUy turned down this proposal of the 
jute mills.

Seventhly, the proposal of the Com
merce and Industry Ministry to set 
up a Committee which will investigate 
into all the different facets of the jute 
mdustry has not materialised.

Eighthly, an Expert Committee has 
been set up oy tne Central Govern
ment to suggest measures to improve 
the quality of jute grown in India.

The most important consideration 
before our Government is how to give 
relief to the growers of raw jute and 
nere suggestions have come from 

many quarters. I claim no originality 
for my suggestion, but it is that Gov
ernment should remove the ban on raw 
jute and at the same time keep a keen 
watch on subseouent developments. 
Whenever the necessity arises, they 
can reimpose the ban.

Secondly, I suggest the setting up 
of a Board in consultation with the 
Indian Jute Mills Association. This 
Board should ensure the aosorption of 
Indian grown jute and it should also 
distribute Pakistani jute imported into 
this coimtry.

Thirdly, a publicity campaign should 
be arranged in all the consumer coun
tries on similar lines to what we have 
done in the case of Indian tea, in con
junction with the dealers of Indian 
jute goods in those consumer countries. 
Such a campaign should be financed 
both by the Central Government and 
by the Jute Mills Association.

Lastly, the proposed Enquiry Com
mittee to investigate into the different 
facets of the jute industry should be 
set up immediately. Further delay 
is dangerous. No national Govern
ment worth the name can sit tight and 
be a silent spectator when a substan
tial portion of the agricultural com
munity is facing ruin and disaster, as 
the jute growers are doing today.

Now, I come to the proposed changes 
in some of the postal rates. Frankly 
speaking, I do not like the changes 
proposed in the Finance Bill, but consi
dering the difficulties of our Finance 
Minister in balancing his Budget and 
considering the huge losses suffered 
by the Postal Department in postcards, 
registered letters and letters, we have 
no other alternative but to support 
the enhancement of the rates. Before 
I do so, I would like to point out the

partiality shown to the newspapers. 
The same old rate or three pies per 
ten tolas for the newspaper is conti
nuing since 1937. Meantime, postal 
rates on letters have aoubled; from 
one anna, the cost has gone up to two 
annas. Post cards have increased one 
and a half times, i.e. from six pies to 
nine pies. Even the prices of news
papers have increased. English dailies 
which were being sold at one anna
now cost two and a half annas. I
know that probably I am disturbing
the hornets’ nest by my suggestion. 
Aiso, I know that this matter has 
not escaped the discerning eye of ovx 
Finance Minister. But regarding this 
particular matter about rates of news
papers our Finance Minister has been 
guided more by prudence than by a 
S2n:<c of justice. I appreciate the
great necessity fc<r a democratic Gov- 
ernnient and ior a democratic party 
to please and satisfy the Press of the 
land. But will it be too much for us 
to expect that the Press of our land 
should also be reasonable?

Regarding income-tax I beg to say
ihaJ. many welcomfc changes have been 
proposed in the Finance Bill and in 
the Income-Tax (Amendment) Bill 
that is pending before the House But 
I must admit that I am greatly dis
appointed not to find either in ih? 
Finance Bill or in the Income-tax 
(Amendment) Bill that is pending be
fore the House some amendment 
which will permit the disclosure of 
names of the tax-evaders. The House 
wall remember that the Income-tax 
Investigation Commission recom
mended the disclosure of the names 
of the tax-dodgers in their report, 
probably of the year 1949.

Now, I come to a strongly felt grie
vance of some of the pe<^le of this 
country and the great injustice that 
has been done to them by the action 
o f our Defence Department.* My hon. 
friend the Deputy Defence Minister is 
sitting in front of me and I would in
vite his attention to the following 
points. The House knows that during 
the last war huge areas of land, some
times comprising a large number of 
villages were requisitioned and taken 
possession of by the then Defence De
partment. In a larce number of such 
rapes, about nine to ten years have 
passed and yet no compensation has 
been paid to the unfortunate owners 
o f these lands, i  can speak with au
thority about a number of such cases 
of my own province of West Bengal. 
You can easily imagine the condition 
of these unfortunate people whose
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lands and houses were requisitioned 
and taken possession of by Govern
ment ten years ago. They are now 
a floating population— well-to-do culli' 
vators have been turned into landless 
labourers. Personally I know a large 
number of such people within my
constituency and outside my consti
tuency also. They have become bitter 
by the sufferings and poverty that 
have been imposed upon them by the 
action of our Government. These 
people, most of them illiterate, do not 
understand the intricacies of the flies 
of our Government officials in offices. 
The only thing they know is that Gov
ernment has taken from them their 
houses and their lands and they are 
not being paid for them during the
last ten years. Some amount of
rompensation for their nroperty has 
been given to them, but that is very 
meagre and not at all sufficient.

Now, I come to another important 
matter which concerns my own State 
of West Bengal. This is the inclusion 
of the Ganga Barrage Scheme in our 
First Five Year Plan. The riverg of 
Bengal have been a matter of great 
concern to the West Bengal Govern
ment for the last few years. A great 
deal of silting up of the river-beds 
of these rivers has been responsible 
for the woes and sufferings of these 
parts of our State. They have been 
mainly responsible for lack of irriga
tion. for malaria, chronic ill-health 
and also for decline in food produc
tion and consequent poverty of the 
people. Considering all these different 
Questions the West Bengal Govern
ment asked the Central Govern
ment to investigate into the construc
tion of a barrage over the Ganges 
which will supply sufficient amount 
of rain-water both to the river Hoogh- 
Iv and the other system of rivers. 
After four years o f hard labour, the 
Central Water and Power Commission 
gave the opinion that this project of 
Ganga Barrage is both financially 
«»ound and technically feasible. The 
reople of West Bencal entertained 
high hopes in their minds of this pro
ject of Ganga Barrage being in
cluded in the First Five Year Plan. 
But to our utter disappointment we 
find that this project has not been 
included in the First Five Year Plan. 
Our earnest appeal to the hon. Minis
ter of Finance and to our Government 
is that this very important proleci 
wiiich will save West Bengal or at 
least part of it from ruin and destruc
tion should be included in the First 
Five Year Plan.
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^  ^̂ fl" ^ ^  *̂»iH>̂
«<i<̂  ^  «T|’̂  d̂1<44*i®6 '3Rrr̂  fif r̂r i 
?T  ̂ ?r̂  3ft t  ^  ftr̂ " I  %
^  ^  ^  ^IH ^  T^ 1%

>nf Hir+̂ cTH # ?TR f  ^  ^
% qrq- ^  «ff ?<h:
5f RHTtR^hr ^  <siO<̂ i ^  I ^
^5f ^  ^  ^  ^  IrifhTFT ^

•mf^^ ?HR ^  xdH+1 -̂4HJ ^

^  t^rr ^  t  w
^  ^  fep 5T§f ^>ft
%  ^  % c F ^  ^
^ 'T^ srr^ fft ̂  2TT

ITT ^  (̂+H ^K ^  I
^  ^  ^  f̂̂ T“ Rrvftiyhr
^  ^  ^  f  ^̂ TT r̂ar ?C5fRfif
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[  «ft tTo t̂ STo ]
% t  I W  ^ ^
T̂TSr ?^<jT ^  ^

^  ?V9 U'^5.
*?Rnn:' Ppft ŝrnnft i 3̂̂

gf%?TT >ft ^  =^rrf^ fir w

f^nr ^
^  ^  f% ?rrr
^  t  I ^  ?rt

^ ? f t T ^
RrvftfksW  ^

^  q r ^  ?T^ =^Tf^ I ^  ?niT
^  HNIfl'tf ^Ttt% ^  ^r%5T
*Mai ^ yrr 3̂̂  T?! f '̂^TT

T̂N" ^  ^  )̂T>T
^  ^  ^ ^r+H #
p Rft ^  W R 7  ?f ST# I 

?HT^ ^  ^  I  ^  
?T^#RZ % T̂^ i T̂ lr % 

wcTrf^^^ ‘t»^nl ^ I ^ 0  ^ xT^  ^ ^

pSMldHi ^  % ^T^TTf^Tff ^  ŜTTO
fe n  ^  T fT  ^ I T̂TSr ^  % ’t f * «

I  f% tfrr^  45ft 
f t  t  ^ftr ^  ^  ? itt  ̂ W f v t
'Ji4K ^  '*ft f e f w
^  ^  t  I ^  ^  ^7T  ̂ ?r#
?r <NH*l<i % ^ ^
>dH*t̂  5HT^ fen" 'afldl ^ ^  ^H+1 
3T^ f<<H>d ^  ŝrrrft ^ I ^ ^
I  f% ?TFT W  ^  fe^TK ^  I

m  T ^ i  ? fk  ^^TRt 
^  ^  ^  T ft ^ ^  T?: ^  fMf<*ft

^»W ^  t

^  ?T R W f ^  fef?T?r^ ^  

^  5TT ^TR f̂t t  ^
^  I ?rr^ ^  I  %  ^  
ITRppff ^  Pt«KW^ ^  f  
^  ^  f r TT<?Hd̂  i f  ^

^n% f  I ?p3r^ C5nf%^

ftr r  ^ r f ^  1 cptpt ^-*Trar
^  HiPi^i ^n*rr ^ r f ^  ^ fk  ^  

f^^nft ^  t^T-TT^ I  
^  T̂TTTT ^ r f ^  I
^  ^  ^  ^  3T<TaR 5?ff
^T f^  I r̂<f̂ Hd ^  c r̂rPfT r̂ 
ftro ^  ^n?TT 5f(̂ <̂£

^  ^  r̂?7Tr I ^
I* c^rfn^r ^  ? fk

^  ^TKfrpff ^
T̂PT n̂ »i*<n '4‘̂ K ^  ̂

^  TO 5f¥# m d m ff ^  ^(R^
f%iTT I 4' ^  ?HR
^Tvn r^ T ®5rr1%*r *t» v T  ^  ^ h k i ^»pt 

^  ^  ^ n r  ^frtf ^  ^  ^
TT^ *Tf^ I

?r»T  ̂ ^  ^  ̂ Tf r̂?7ft I  ^
iT̂  I  ftr 5ft
^ in fr  c^JT^T ^ ^ T T  ^ r^ ( T  I ^qr^

2ji|r ^>T^ ^  I

*T̂  ^  IV
 ̂ ^̂ RTt % % ?T??T
f̂tr 5RT5 f*nrt fVcr̂ ft

'41 dt ^ ^  l+d*ii
^nrnrr | 1 T ^
^  ^ ^ fe few  ^  I fT

^  t  • f*rrtt #T-*TraT 
% ^PhM W

i\  ?ft 5 ^  i n #  enmr p R f t ^  ^
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t  I i|*TTTT vrsA iprnr 
^  ftr ^  ^  «RF3r

'3TRTT ^ I ?yf®FT 
% V tf ^  TO ^

^  f% ^  ^  ^  
ft> ^  ^  ftr ^T(ft ^ I ^

ft> ^  ̂  ^  ^  ^  ^

^  vV< •I'qi t̂T vyqicii ^  vxî iqi 

5ft«^M % f m  ?nnt' I ^  ^ 7 ^  
ift  t ,  ^

^  ^flT ^
TWT ^
*̂t 'T?TT ft, ^  «pt ^F^HT f t  %

WT W  fk^EftW t ,  «WT W  fiTT^  

*mr TT t  I ^  ^  ^  f
ftr ift T̂Fft f  ■ ?fk  rftr qr
? f t^ ^ ^ ? R r r q fT T ^ |  I fiT^fRff 

^  t  ^  uRT^ q r  ^  f  , 
^ '.f^  5nnf qift ^  %

v n  ^  I  ^  ^  ^
?Rf ^ ^ ?TT I  I ^
^ w f t  % ^  ^  ^fk ^  ^  
% #* m  ^  t  I firrft
'̂ TTPnr t , ^  ’infV TO fiTT^

^  ^  #’ ^  ^  I  I g;;^

^  ^  f#* JTT ^FTTIT I  I

I ^  ^  f ' ft> ftR  ?
f*T ?ftTO ^  T| f  I ^HlO 1̂>5j<l

r̂ ? R ^  ? fk  f t q f e  ^

^  ^JT^t % ?TR
3Tf T f  f  rfh: 5iniT | .i

T̂PT ^  ^  ^  f  ftr
;? fJT ^ fk ^  t ;  f t

3 rf^  fJT ^  ^ h r f f ^ f  I ?TM

?flT ^  #  3ft q r f ^

I ,  ? m  w f  % #
^  tnf^Rft t̂< 4 hs |r

^  ^  q r f ^  i  ^
= # tf % fJT ^
f  rfN: ^  ^  sft ffir^ t  I

f̂‘ w n m  I  ftr ^nrw
^  f» r 5Tf)r ^  ^  ^
?TR *T^ ^TfT Tf*T,
^  ^ fh rn ft ^  f*TT^ ^+Md
^  ^ im t ffTTTt < S ^
^  f t^  ^  I w f ^  fJT ^ ftfe r 
^  f% ^RFT eN f ^  ?flT
^  ^ N  d<‘rbl ^  ^  ^  ^
?TR ?ftT MlHi^l'fl

T̂Tfer #  iTf «PfTT i
^  =^t^ ^

^Tf^ I fJT 3ftff  ̂^  -^11 I ^
^  t  ^  p -  3ftro ^
I  I f̂hEiPnrt ^  sitt^

^  f^ m  ?rnT ^  ^  ? ik
^  T f ^  I 

^  n̂JcTT %  ^  ^

Shri Yallatharas (Pudukkottai): So
far as this occasion is concerned. I 
should like to confine myself to a 
oarticular topic which is very rele
vant ^  regards Food and Agriculture 
and the general stability of the Gov
ernment of Madras State. Quite re
cently, on the 20th March 1953, the 
hon. the Chief Minister of Madras 
State made a statement in the Legis
lative Assembly there. He referred 
to the conditions of famine and scar
city in that State and made certam 
statements I am giving an actual 
version of the relevant sentences 
which he had spoken:

“Large tracts in the Madras 
State are now alTected seriously
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[Shri VaUatharas] 
by continuous drought and famine. 
All sections of the society are 
affected by this condition. The 
problem has assumed such a 
dimension that the Madras State 
at this juncture cannot cope with 
i t ”

And he further went on to say that 
“ he, single-handed cannot convince 
the Central Government of the neces
sity for immediate help to the Madras 
State” . He spoke some other sen
tences, and one serious sentence is 
this, that “National Plan has 
absolutely failed so fair aa the Statp 
was concerned because the resources 
side was dry” .

I would submit to this House that 
these sentences are very grave. It 
is nearly twenty days since these 
sentences had come in the papers and 
gained publicity throughout the coun
try. I am at a loss to understand ns 
to what the Central Government’s 
view about it is and as to what notice 
they have been pleased to take of it.
1 P.M .

Coming to my subject, my consti
tuency consists of nearly ten lakhs of 
people. It is what is called the Puduk- 
kottai constituency. In this country, 
not one single man can die pf starva
tion or famine. That is a principle. 
Whe'IKer they die or not is a different 
question altogether. For the last fivp 
years, a grave situation had arisen: 
it had. gradually develooed: it 
allowed to grow; it assumed serious 
proportions in the last two years: and 
a critical situation has arisen now 
If the present crisis is not averted, 
then, you will have a reoetition of the 
Bengal famine of 1943 in the southern 
part of the Madras State. I am not
referring to the Rayalaseema abou^ 
which we have heard too much. I 
will confine myself to mv oarts of the 
territory. The thirteen districts of 
Tamilnad, constituting nearly a half 
o f the Madras State with a population 
of nearly two and a half crores. are 
now in the grip of death. I am not 
exaggerating things. I only request 
you to refer to the words of the Chief 
Minister. He is a very experienced 
and mature politician. He need not 
have chosen this opportunity to cry 
aloud without reservation that the 
Madras State Government is not in a 
position to cope up with the present 
situation, that large tracts of areas 
are affected, and that all sections of 
people are affected. There is not so 
much the question of scarcity of foorl 
Food is there in some quantity and

can be rushed to places o f scarcity. 
But, there is no purchasing capacity 
with the people. Who is to give that 
purchasing capacity? I would like 
to give a historical version o f the 
last three years, during which the 
President of the Indian Union, the 
Governor of Madras and some im
portant people have given out their 
views. I wish to state in mild langu
age because I want a considerate 
awakening in the hearts of the Finance 
Minister, the Minister of Food and 
Agriculture and the Minister o f Plan
ning. When I want a favourable consi
deration, I cannot afford to be harsh. 
Harsh words can be indulged in; but 
this is not the time because I want 
their sympathetic consideration. They 
must rush to the rescue of that State 
or they must say openly in thig House 
that the c ry  of the Chief Minister has 
no foundation at all and that the at
titude of the State Government is un
warranted.

Now, the position is this. I am 
conversant with the state of things In 
about seven districts of Tamilnad 
Tinnevelly, Madura, Ramnad, Trichino- 
poly. South Arcot, North Arcot, Salem 
and Coimbatore. Leaving aside the 
other six districts about which I have 
no personal knowledge, in all these 
seven districts, a major portion is 
affected with famine. Two or three 
leading Congress members, with whom 
I had been working and whom I had 
■'onsidered as leaders when I was a 
Congressman, had admitted that there 
were starvation deaths and I expected 
that they will give expression to this 
in this House openly. But, they did 
not come forward; I am not dragging 
in their names. Let us hold that 
there is no death. But, why has that 
situation been allowed to be develop
ed? Importance of the agricultural 
masses of our country, importance of 
the food question, importance of the 
economic stability of the rural popula
tion are all fundamental factors which 
go to the successful working of the 
Plan. The Finance Minister is definite 
in his position—let that be criticised 
or not. that is a different matter— that 
the national progress lies in the fulfil
ment of the Plan, and that on the 
Plan the future of the country de
pends. Let us take that and start from 
that noint. What does the Plan say? 
The Plan savs that its chief objective 
is the raising of the standard of liv
ing and for that there must be larger 
nroduction and removal of inequali
ties. I do not sneak about the re
moval o f inequalities now. About 
larger production, the position ig this. 
About 75 ipiliipi) top"̂  of foo^gratn?
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must be grown in this country so that 
this cojjutry may be self>sufficient. 
After 20 or 25 years, whatever may 
talcf we do pot take cognisance.
At present, are we aj?le to ^^ggest a 
policy for immediate adoption i/y 
whicn the grave CQpdition^ ip Tamil- 
nad can be prevented? These condi
tions existed in Saurashtra. in Maha
rashtra, in Mysore, in Kerala and many 
other a r e « . I hav# been reading m 
the papers of the various activities. 
But. upfoiiunately, in Tamilnad. the 
situation been allowed to grow 
and the situation ig such that the 
Madras Qovernment is incapable of 
facing i t  I shall refer only to a few 
passages, in which the greatest officers 
and national representatives who are 
responsiWe for the welfare of the 
country have given expression to their 
views.

I start from the year 1951. Dr. 
Shetty, who was then the care-taker 
Finance M inist^ o f Madras, just be^ 
fore the elections, in presenting the 
Budget for 1952-53 said, that in Tamil
nad for the last five years there has 
been a continuous d rou ^ t and scar
city and to prevent mortality. Govern
ment were forced to open gruel cen
tres. This was the serious position. 
Then, there is an important emression 
by the Gk>vemor of Madras. He said 
that nature had denied rsw  to this 
part of the country. He said, it is 
true that the Madras 3tate had been 
suffering from drought for the last so 
many years, but the most important 
and critical factor is the absence of 
water for irrigation and domestic 
purposes. I then take the House fo 
the recent instance in which the most 
influential Members o f the Tamilnad 
Congress party had submitted a 
memorandum to the Government 
wherein they said that the Govern
ment had under-estimated the exist
ing state of things and that they had 
not come forward to rush any help. 
Then, the President, who had gone on 
a tour to the south up to Rameswaram. 
on his return journey, said in Madras 
as follows. Of course, he is a highly 
cultured gentleman and we cannot 
expect harsh words from him. But. the 
v e ^  Uttle he says is worse enough 
and we wiH have to multiply the 
seriousness several times. He said 
that the Madras State had been real
ly affected as also other parts of Ibdia: 
hut the condition in some parts o f  
this country had grow® better and H 
was good feat Government's atten
tion which would have been diverted 
to other parts o f the country, would 
now be concentrated upon the M a to s  
State. In ^art way, h^ gave consola
tion to the people.
» »P 8 D

Above all these things, our Finance 
Minister characteristically stated in 
the beginning of M ^ ch  last, that it 
is a ^ e a t  humiliatlQa for this coun
try wherein p^opl^ are intelligent and 
hardworking, th^t we are deficit in 
foodgrains. I really take it that he 
has made this statement knowing bow 
this hunuliation had happened. W hy 
are several lakhs o f acres o f cultivated 
land lying waste for the last fiv» 
years In ^ e  six or seven district# 
which I have mentioned? Why have 
several lakhs of agriculturists beea 
thrown out of employment? Twt> 
factors stand out just like the Himal
ayas to anybody’s eyes. There is n »  
gainsaying this statement. The facts 
are there. If the Government want 
the confidence of the villagers to h9 
created, certainly, they must take thi* 
as a serious statement. Now, who is 
responsible for this hunaliation? The 
question is this. It is not a question 
of the absence of foodgrains. It is 
the absence of purchasing capacity in 
the people. There is no water to 
drink: the foodgrains are somewhere; 
people have no purchasing power. In 
this way, the last five or six year* 
have been going on and the present 
year is also passing. In April, 1952, 
one Mr. Ghosh, a leading authority 
on £k:onomics. had warned the Madras 
Government that the famine condi
tions in the Madras State were like 
those in 1870 when the Madras State 
had a serious experience: and that If 
they were not able to prevent the 
famine or scarcity, at least they must 
see that an aggravation o f the situa
tion was prev«ited. What have the 
Madras Government done so far from 
April. 1952 up to this day? What has the 
Central Government done during the 
last year. 1932-53? Even after the 
President had made the utteranqiu 
quite recently, what has the Centrita 
Government done?

There is no use of mincing the facts. 
They must change the agncultural 
policy. There is a fundamental mis
take. About the hona fides, I am not 
attributing motives. Yicni turn to page 
eleven o f the Bharat Sevak Samaj 
publication o f the Planning Commis
sion. You have got scriptural words, 
unconsciously embodied herein, with
out feeir knowing that they will be 
quoted against them. What you say 
are all national spices; but what we 
find are adminis^ative vices. What 
you say Is vary good; but Ytimi yrm 
do is very, bad. You say, I h a v e^ v en  
loans, I have given advances for 
fertilisers, for seeds, for ploughing, fo r  
cattle, ete. Bi>t, w^iat is the use? 
What happened was this. The agrlcnl^ 
turisrt airo put in what had and
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[Shri Vallatharas]
added it to the pittance that he got 
by way of loan from you, duly conced
ing whatever was necessary for lubri
cating the corrupt machinery which 
grants the loans. He put everything 
in the land. At the sight of a shower, 
he put in the seeds. After one or two 
months, with rain failing, with water 
in the well drying, with tears shroud
ing his eyes, the whole cultivation 
withered and died. This is the case 
for the last five years. The Govern
ment of Madras and the Central Gov
ernment have absolutely failed to see 
the growing menace in these seven or 
e i^ t  districts and in many other dis
tricts. I am confining w s e l f  to these 
particular districts. What does the 
Bharat Sevak Samaj say? It says, 
what the people really want is never 
ascertained, and the bona fide activities 
of the Government had resulted in 
waste of money and energy. This is 
the case there. Whatever you have 
been doling out as agricultural loans 
or Grow More Food loans or any 
other loans, there was no rain und 
the whole thing was fruitless. Of 
course, the Finance Minister is fond 
o f Tamil saythings and Tiruvalluvar. I 
can quote one more saying for him: 
Neerindri ulaham amaiyathu. With
out water, the world cannot settle 
down. Did you supply water? I ask. 
When there is scarcity of water, you 
advance loans. The I.C.S. officers. 
Collectors etc.. say, “ I have toured 
this district, I have seen the people, and 
I have opened so many gruel centres.”  
But. what is the effect? If I were 
a Minister, my word would be res
pected. If T am not a Minister, my 
words will be subjected to the greatest 
scrutiny and I will even be charged 
with exaggerating so many things. 
What action have the Collectors taken? 
What safeguards had been taken 
against this growing menace. What 
is^-the significance in our Chief Minis

'  ter cfyme? - One hon. Member of the 
Madras LegislaTure said that, we Mem
bers of the South in this House are 
not so vociferous as to attract vour 
attention. Your eyes are here, your 
soul is here and your body is here. 
What else can be done? We are cry
ing day in and day out through ques
tions and in so many other ways. I 
know the difficulties of the Centre; I 
know the difficulties of the Cabinet in 
this period of transition; I know their 
commitments in the Plan; I know their 
prestige in the eyes of the world; J 
know the difficult strain that they or 
at least some of the Members of the 
group are undergoing on questions nf 
policy. I am not blaming the Govern
ment that they are dull. But on the 
.other hand, when you have allowed

nearly ten to thirty lakhs of the agri
cultural population to drift into isola- 
Uon. to face want and scarcity bring
ing death and serious famine condi
tions, I think that is a deplorable fac
tor.

Now if  you come to these Com
munity projects, you have got these 
irrigation facilities. With whom did 
you consult on those things? With 
your time-honoured Collector, Deputy 
Collector, Sub-Collector and others’. 
Did they give you the real informa
tion? In my area, down from Salem 
district on to Ramnad, what is the 
need of the people? It is not even 
loan or even fertiliser? What is the 
use of puttiqg up the Sindri factory 
and what is the use of its production 
when there is no rain? All the land 
has been acidified. It is undergoing 
erosion, because of the manner in 
which it is allowed to lie in waste for 
the last so many years. It is not a 
question of reclaming new lands by 
means of mechanical tractors—it is 
like allowing the bom  children to die 
and then marrying again to produce 
more children! We have got several 
lakhs of acres of cultivated land lying 
fallow. They are not cared for. But 
you produce statistics saying; ‘Last 
year it was 40,000 acres. I have re
claimed about 80,000 acres this year’ . 
But who is going to wipe out the 
tears of these poor men? There is 
not even sufficient blood and energy 
in the body to produce the tears and 
to get on.....

Mr. Deputy-Speaker: What is the
suggestion of the hon. Member?

Shri Vallatharas: I am putting it. Sir. 
Now, if you had asked me, if really 
the Collector or any other authority 
had asked the people, we would have 
given our suggestion. Ever since 
1857, in my area—I cannot speak of 
other constituencies—the native State 
of Pudukottah which is now part of 
my constituency and part of the 
Tiruchirapally district, the State Gov
ernment had thought of a channel 
from the Cauveri river near Mayanur 
across Manaparai taluk. In those 
days, they had seen the necessity for 
providing permanent irrigation facili
ties to that territory which is known 
by the names of Kulathur, Thiru- 
mayam and Alangudi taluks and from 
there up to the Ramnad district. But, 
somehow or other, the channel .was 
not taken. It was abandoned. After^ 
wards a series of correspondence took
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place between the B rit^ h  I n d i^  G ov-
-ernm ent and the Pudukottah G ov
ernment to the eilect that the water
m ust be taken.
o f the m anagem ent o f the
-«»ntire DroDOsal did not fructify . That^ 1 9 4 8  we
fought— I fought my own relative, toe
Raja who was th e re --^ d  w ^ te d  toe
State to merge wjth the Umon. Then
we were given an assi^ance that
'permanent irrigation facilities would
be given through a channeL Of
course, now, you may reply. Where
is the record?’ Because there are no
records, and of the people who were
then toere, some had gone out of
and some had died. But that is toe
position. There are 3,500 tanks which
can be filled with water in the month
of August with the Cauveri river
water which now flows into the sea 
without a drop of it being used m
any part of tois area in that month.
If water were available, we could
raise a crop throughout the year and 
nearly ten lakhs of people would live
upon that water.

Now, what I submit to toe Govern
ment is this: toey must immediately
nominate or depute the Deputy Minis
ter of Food and Agriculture to go to 
that place personally and see what the
Dosition is. If he is convinced in any
manner, then Government may be
pleased to act. There is no use of
dependmg upon the Madras State. 
There is no money whatever with
them. Whatever you have given toem,
they have spent. I am not here to
submit that they have spent every
thing. If I go back home, I
do not want to be charged that I 
said toat the State of Madras had got
lots of money from you and spent
them. My emphasis is that you
must have a national policy of irriga
tion, for minor irrigation as well as 
major irrigation works. The Centre
must have the responsibility and not
the States because you are taking half
of the revenue from the country and 
the States are allowed half. Between
the two there is a wrong adjustment.
O f course, the Taxation Commission
would go into the question. I am not
-worried about it. I know of several
orders passed by the Finance Ministry
in respect of the investigation charges
■to be borne by the State or by the
Centre. Leave aside these technicali
ties. In the name of 30 lakhs of peo
ple. I make tois serious submission
that you better order an investigation
o f that area. I can hold myself res- 
TDousibae eveaa. to  carry out toe main

excavation work for toe new channel
I take it upon mysell and the peo
ple will do it. This is the Commumty
Project toat they want. A  Community
Project in that area should be
established at Tiruvarambur or Kula- 
tour in my constituency. So, all toese
matters may be gone into. In Madras
State, toough Andhra has gone, we
have Kerala there and we are all
friendly with each otoer. The bulk
of our population, (90 per cent, o f
them reside in the thirteen districts),
is toere and unless toe Centre comes
to toeir help and does something toey
cannot thrive. Their lot will be very
bad. They are simply swayed between
feelings of hope and despair; feelings
of hope when toey hear that some
thing win be done and feel
ings of despair when they see 
notoing is being done. The life of toe
people is full of turmoils. There is no
purchasing power. Every man has 
lost everything he had. What is toe
future? I leave it to toe House to
judge. India is a backward and im- 
developed country: and Madras State 
is still worse: and Tamil Nad—the
extreme end—still more so, so much
so toat one of toe best patriots and
the greatest of Congress administra
tors of the country raises a cry from
that distance. He says I am single
handed and I cannot convince the
Centre. So every one of us has to do
something. This is all that I want to
say.

CENTRAL EXCISES AND SALT
(AMENDMENT) BILL

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave
to introduce a Bill furtoer to amend . 
the Central Excises and Salt Act,
1944.

Mr. Deputy-SpeaJLer: The question

“That leave be granted to intro
duce a Bill further to amend toe
Central Excises and Salt Act.
1944.”

The motion was adopted.
Shri C. D. Deshmukh: I *introduce

toe Bill.

The House then adjourned till a
Quarter Past Eight of the Clock on
Wednesday, the 15th April, 1953.

*Introduced with toe recommen
dation of toe President.




